BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 104/2023/EZ

In The Matter of:

Subhas Dutta

... Applicant
Versus

State of West Bengal & Ors.

.....Respondents
COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NUMBER 11, M/S

KISHORI MOHAN DUTTA & BROS. (DUTTA CABIN).

INDEX
SL PARTICULARS ANNEXURE | PAGE
1 Counter Affidavit -9
2. | Photocopy of the Aadhar Card of the “R-1" 10 “

deponent and the Authorization by the

Other Partners to file this counter affidavit

are collectively annexed herewith

10 DEC 2024
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Photocopies of the above referred “R-2"
| 252
statutory permissions/licenses are
collectively annexed herewith
Photocopies of the order dated 12.10.2010 “R-3”
in Proceedings No. 640 of 2004 by the
54 -8

Estate Officer (Erstwhile Kolkata Port
Trust) now known Shama Prasad
Mookerjee Port and Order dated 1%
February, 2011 passed in Misc Appeal No.
291 of 2010 passed by the Learned District

Judge, Howrah are collectively annexed

herewith

v/\{iled by 2 Q
MALABIKA ROY DE

Advocate
For The Applicant
Email: mrdey@rediffmail.com
(M): 9051634204

10 DEC 2024
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 104/2023/EZ

In The Matter of:

Subhas Dutta

Applicant

Versus

State of West Bengal & Ors.

. . yOTARY PURLK
GEFORE THE NOTARY P
AT BOPANNABAR
BIST NQRTR 24 PARBAN

..... Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NUMBER
11, M/S KISHORI MOHAN DUTTA & BROS. (DUTTA CABIN).

|, Smt Souribibha Dutta, W/o Late Anjan Dutta, aged about 57
years, by faith- Hindu, by occupation- business and residing at 69/11,
Barui Para Lane, P.O —Alambazar, P.S- Baranagar, District: North (24)
Parganas, Kolkata: 700035, do hereby solemnly affirm and state as

follows :-

10 DEC 2024



. That the deponent is one of the Partner’s of the M/S KISHORI
MOHAN DUTTA & BROS. (DUTTA CABIN) and in the said capacity
she is filing the instant counter affidavit and has been duly

authorized by the other Partners to file the counter affidavit.

Photocopy of the Aadhar Card of the deponent and the
Authorization by the Other Partners to file this counter affidavit

are collectively annexed herewith and marked with the letter ‘R-1

. That this respondent has preferred an I. A. Application being I. A.
NO. 89/2024/EZ for addition of party and accordingly the same
has been allowed and this respondent has been impleaded as a
party vide Solemn Order dated 22.11.2024 and in the said Solemn
this respondent has been granted liberty to file its counter
affidavit and this counter affidavit is filed in obedience to the

same.

_ That the as stated in the entire original application is related to

the alleged pollution of River Ganga being caused by the Hotels

10 DEC 7074
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located beside the River and which is situated just opposite to the
Howrah Railway Station, interalia alleging that untreated waste is
being discharged into the river Ganga.

4. That the hotel of this respondent is situated beside the river
Ganga and located just opposite to Howrah Railway station. That
this respondent has also been paying rent to the Shyama Prasad
Mookhejee Port Trust, Calcutta and is running the hotel having
the following statutory permissions as stated below:

(i)  Trade License issued by the Howrah Municipal Corporation
and also oldest trade license dated 01.06.1990.

(i)  Food License issued by FSSAI

(iii) Consent to Establish issued by the WBPCB

(iv) Application for Consent to Operate applied by the
respondent

(v) Fire License issued by Fire License section, Government of
West Bengal

(vi) Notarised Partnership Deed

10 DEC 2024
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Some of the Rent receipts are enclosed as issued by the
Shyama Prasad Mookhejee Port Trust, Calcutta.

Photograph showing chimney being constructed by the

applicant.

Photocopies of the above referred statutory
permissions/licences are collectively annexed herewith and
marked with the letter

‘R-2.

5. That this respondent has on its own taken certain preventive

measures like netting of the windows so as to prevent any people

fromt

hrowing anything in the river Ganga and regularly the hotels

are cleaned and garbages are collected twice by the Municipal

Authority once and privately once.

6 That moreover the Shama Prasad Mookerjee Port has passed an

order

Estate

dated 12.10.2010 in Proceedings No. 640 of 2004 by the

Officer (Erstwhile Kolkata Port Trust) for eviction against

10 DEC 2024
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which this respondent has preferred an appeal before the District

Judge, Howrah and the order of the Shama Prasad Mookerjee Port
has been stayed vide Order dated 1% February, 2011 in Misc
Appeal No. 291 of 2010 passed by the Learned District Judge,

Howrah and this respondent is depositing rent on a regular basis

as per direction of the Learned District Judge Court’s Order.

Photocopies of the order dated 12.10.2010 in Proceedings No. 640
of 2004 by the Estate Officer (Erstwhile Kolkata Port Trust) now
known Shama Prasad Mookerjee Port and Order dated i I
February, 2011 passed in Misc Appeal No. 291 of 2010 passed by
the Learned District Judge, Howrah are collectively annexed
herewith and marked with the Letter ‘R-3'.
_ That this respondent has certain submissions to make for the
betterment of the environment in the area and surroundings for
kind consideration of the Hon’ble Tribunal:
(i) A Common ETP may be installed by all the hotels and the
same may be connected to the ETP already in existence in

the Howrah Railway Station, Eastern Railways

1 0 DEC 2004
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(ii) The side on the river ganges may be utilized for tourism like creating
biodiversity parks so that the dumping of garbages directly into river may be
restrained.
(i)~ The Howrah Municipal Corporation may be directed to make a survey for all
possible solution for water and drainage.
(iv)  The Shyama Prasad Mukherjee Port may be directed to create proper river
banks on the side adjacent to the hotels like Varanasi.
The Policing need to be more vigilant and entry to the proposed biodiversity
parks may be kept strong from anyone entering and deteriorating the

environment.

8. That this respondent has high regards to the Order/Orders passed by this
Hon’ble Tribunal and also undertakes to comply with any Order/direction as may
be passed by the Hon’ble Tribunal.

9. That this respondent also craves leave of this Hon’ble Tribunal to file
supplementary affidavit as may be required at any stage of the proceedings.

10. That the statements made in the above paragraphs are true to the best of my

knowledge and belief and the rest are my respectful submissions before the

Hon’ble tribunal.

‘/_7_4 O e _L,;A,Q\\ D 1&&7‘

Deponent

Identified by me

AM ( . CHAUBHUR)
= o NOTARY .
Advocate GOVT. OF INDIA
Regn. No.-0584/08
Blahannagar

Dist.-North 34 Pgs

10 DEC 2024
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VERIFICATION:

|, the deponent as within named do hereby verify and declare that the
statements made in the aforesaid paragraphs are true and correct to the
best of my knowledge and information and | believe that nothing

material has been concealed there from.

Verified at Kolkata on the .....Day of December, 2024.

Identified by me _ 4o ure Loelbl= ;‘Dﬂ-‘éf
L Loyt
B e [ a Ao OV (7 QQ’Q . Deponent
Advocate S, CHAUDH‘URU
+« NOTARY ¢

GOVT. OF INDIA
Regn. No.-6564/03
Bidhannagar Ceurnt
Dict.-Morth 8¢ Pygg

10 DEC 7024




oiffre1eRa it & / Enroliment No. :  1111/77666/01258

To
Souribibha Dutta
cnfafie 7o

69/11

BARUI PARA LANE
Baranagar (m)

Alam Bazar,North 24 Parganas
West Bengal - 700035

14/02/2014

HWWWWWWWWWWWWWMW

KL749059561FT
74905956

SEHATE M@ =4/ Your Aadhaar No. :

8395 7643 1547
SEE — AT W PR

ot "o
Souribibha Dutta
firo1 . Fwd o
Father ' Dipak Sen
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S— -“t*"";"_:?'. L """L Gl gk S Opp. Howrah Railway Station
¥ 38 w Mobile : 98301-13561
: “__E’f 3 f & % M Phone : 2640-3035
\Dutta Cabm) e
At LE{’\‘U:’ ice \_SIIIL( 7020 N

TO WHOM IT MAY CONCERN

WE, being the Partners of M/s Kishori Mohan Dutta & Bros
(Dutta Cabin) having its place of business at 4/3, Rishi Bankim
Chandra Road, Howrah, Pin: 711101 do hereby authorize one of
its Partner namely Smt Souribibha Dutta, W/o Late Anjan Dutta,
residing at 69/11, Barui Para Lane, P.O -Alambazar, P.S-
Baranagar, District: North (24) Parganas, Kolkata: 700035 to
swear and affirm affidavit on behalf of the M/s Kishori Mohan
Dutta & Bros (Dutta Cabin) before the Hon'ble National Green
Tribunal, Eastern Bench Kolkata in case no. O. A. No.
104 /2023 /EZ

Shtte A Lot

gt
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HOWRAH MUNICIPAL CORPORATION

LICENSE DEPARTMENT

ONLINE TRADE LICENSE
Application No: CEA/364810/24-25 Application 15-07-24 1
Date:
Name of SUBHASREE Name of style of KISHORI MOHAN
Applicant: DUTTA, MAYUREE Business: DUTTA &
DUTTA, BROTHERS
SOURIBIBHA
DUTTA & ARCHITA
DUTTA
Nature Of Hotel & Restaurent Applicant Mobile91 23022394
Business: (Fooding) No.:
Holding No.: 4/3 Ward No.: 14
Street Name:  RISHI paper Serial
BANKIMCHANDRA Number:
ROAD
.uplication recived sucessfully. Without Assessee Number real time demand can't be generated. Please conatct

HMC with this print out
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under S’*Ctz?" 102 of the Howrah Municipal” Cos aorauon ‘Act 19 'O ‘and- acknow-d":“”
ledges o bave received Application fee of Es. 10/- (Rupees Tcn) only.

ertificate will be in force till 3!st March 199)—-—emd i
- Ce preduced at the time of renewal.: i
A : : '
fo be renewed by E-7-19‘.O/"/f-:’:*:;“"’ :
License Departiacnt s - - By order
THE HOWRATE MUNICIFAL TORPORATION . ' ¥ ‘Municigal Commissioner & ' .
ESE y = ! ris Yy 2 4
,m»t@d T e e e s ,_g.,,."-‘:'.___). pr ’“ . :2'9;— R ‘}“
¥ g = ok L : : =
License-Officer/ License Inspector -+ ;

N. B. i) This certificate is g granted without any prejudice ¢ ihe right of the Municipal -Corporation
. X s - ey 5

to proceed for anyv penalties already incurred or for arrear “dues & does - '‘not cover ' 1

!

Y e

liabilities under any other section of the Act. o
ii) Payment of such tax shall not absolve the holder of any lié_lbil»i_ty.to take out
permission of this act or any other law for the tim= being in. force.

Dated the7(777 133 ,)

CO0 E0 DT vt (T L0 ST CIT O 1 vk iy o ot ERS S SRS e
i3
=
w

o




Lrifit

i

e cib f TN RS R GRS

Tt

LiCENSE

B " &dulteration Act, 1954 (Ac.. 37 of 1954): T
Fur manufectuicr 1

-r for sale | Storage / distriby 13 exhibmon for sale

The Mayor of 1he Howr Municipal -
ap to .?’{%-i?éf:—' Foo | Ale / Edy. . P Cé@f 7371—{
\\ .

\j/ ........ .4%‘% C/f/‘

a: premises <

subject to the ~onditions *med overleaf.

A fee of Rs 257 ~_Rupees’ %&4\4 %*U‘*- ot

/ ;

this license B s
This License shall . be in. force for. one .year from

- 7:’21.
HOWRAH ML NICIPAL OFFICE” ‘é
i ‘/ ,“é K

Dated. the 'u,/ ‘”// 194 . JJ
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AUNICIPAL CORPORATION,

i
£ NICIPAL CORPORATICY LICENSE Ward No- & s
Unde’r Section 192 (1) of the Howrel Municipal Corporatioh.Aéf 1_9-801'( 3
¢ Tne License is issued as sanctioned by the Health Deparment PR A
Year 19941992 —— ok i SN
SWEETMEAT/TBA/FOOD/BHUJA SHOP WP A g R il

e 3
Pursuant 0 provisi e : ¢
o ;;1 to }310.1§m}§ of section 192 (1) of the Howrah Municipal Corporatio
Hiadlier: fMoRhés. . el 5J . '
licensed et the veriod of one year, namely from 15t A
ment s 4§ Y20 keep @ Swee:tmeat;T»:a}Food/Bhuja shop at premises WO ot ra bR
i .;, 1o e ,f;; S S A /Z s = Kb eenessevs
- e AL Gt oo Aln ‘/7 subjest. -however 10 the following restrictions

o Ao S %R0 A D
1s .
pril 198 . to 31st March 198. on-t i

Yores
ereey

and the cook room appertaininé tiiéreto :

i S03r OF SVETY S'\vectmeaf./Tea,’Fooé/B‘mlja shop
shall be paved and cemenied and provided wifn proper (rainage afrangements,. I
“‘Jicptmsat['l'ea,il:ooi:Bhu}a shop »nd cook room appertaining thereto shatl ‘

2 The walis o! every »
svice in @ yeRt during

won tar every five

¢ imewashed +he months of April aud October and the wood’ work thereof
vears, ' g T8

a1l | e O O 8]
<rall be eif palied OF coated

s < 5 n 5t - ; ‘ o T
s The Licere gl pioesie @ regepiacle for the s.iage of water. The, receptacle shall - be -
|« apove ground jevel and Piopeny covered. It shall be emptied and’

placed ona ctand at least it
aqned ~ ,h- s / 1,'v~h" .{‘I hllbe
1saned 11 such - raannet /any i Suc intervals as sba
nexts and Food exposed for sale or ste:
case Or io VeS

spall be Kkept in glass

~4 in the premises and  other substances

4 Al sweell
ced in their preparation sels protected against contamination by
cat/Tea/Food shop shall provided and maintain in . good repair and use
pattern and provided with @ 1id, He shall use this dustbin daily
7eeping of the floor and empty the contcxﬁs‘

pattas and st
or the purpose and by no ‘means throw any-

fies and dust.
5. The license of Sweetm
a. of approved
used potis,
sibin OF Nonicipal Lorry £

al sanliary custbi

a met’
v, o . + £
7 1ne stozage 0. waste 10CL4,

signicipa: CU .
metal-Lined wooden box for the storage of
f foed. A ] :
aning all utensils: and- vessels used /

o rpetal bin O
for the yreparation 0
washing place for cle
be propety drained, , ; ;
¢/Tea|Food/Endje shop at all ime xj‘a clean. State anq/
¢ failure to keep the oremisesin & propér state” of Gleanliness an
., storage of milk, sweetmeats or other artig
Gk /

a
5. The Liccast sha previde &BC use
cogi. coke, vLarvod or firewood, requited
provided a propex
in the business, Such wasbing piacs shali
3., The Licenez shall keep bis Sweetmed
he shall be jianie 1O proser&n
{ respoasib‘r_

an,

y
7. The Licenss shall

or. fo

rrecautions in respect of i

¥

for any neglect O

for human consumption. &7 |
; W Lo
W < b

determined by the Health O ficer. : %
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§ | [De LoCE =- 3TV C'iee‘;mea’c/Tea/Food/Bhuja shop anc the cook room appertaining thereto
shai 92 pevec ent se-ueaeG anc _.)revided with proner drainage -rangements.

"The Waus 7 LY Sweetin? . TeajFood/Bauja shop and ¢00K room appertaining thereto shall be
iy ino moptns of APl and Oci- ¢ and the wood work thereof shall be
v F -

= Tte Licenses snail provide 2 ~eceptacie for the storage ¢ water. The receptacle shall be placed

.nd a: such intervals as snail be determined by the Health Officer.

e e ot o y X
L. All sweetmead and Food exposed for sale or stored in {he premises and other substances usec{ jis}

their prepar acion saall D¢ ept in glass 6ase or in vessels protected against contamination by flies and dust.

of SWeetmea‘;jTeaJFood stop shall provics and maintaip io good repair and use 3
3, of approvec patiers and provided with & {id. He shall use this dustbin daily for
~oc, used POLs: oattas and sweeping of the fioor and empty the contents daily into
in o7 Viugicipal=orry for the purpose aad by on means throw anything on the

5, The license®

reiah SAnIATY

e *jcensee shel proviae and use 2 metel oin OF meta:-Lined wooden box for the storage of any
eW00S, required for tne preparatio? ¢£ food.

coai, COKE: crarcotés 2T fir
7. The Lizen cc saall prw“"e 4 DIoper washing place fot cieaning all utensils and yessels used in the

pusipess,  DHes \sasping D:ace S ocnIODer

J

Ty drainec.
aty T ea/Food/Br.. 2 shop at all times in @ clean State and
ble | secuticn it cailure to kecp the premises in a proper state of cleanliness and for

1 shali be 1iadie o pro e f milk i
of responsibie precantinas 38 rospect of the stOrage of milk, sweetmeats 0T othgr articles for

¢ The Licensee shall ke2p &8 Sweelme

el

z0y neglect
Yum2n consmp"uo. Ak ol

S $ = e \\7/

L 7, above ground jevel and properly coveizd. It shall be emptied and clqan?i in .
|
L)

PR =
“ai G g v P i
Boo No. 5 O
Tavgrabl Migni war Co ]
Hiowraih & iunicipal grporation
% g M’.JNIC‘-_?A'L CORPORATION LI JENSE Ward NOw.werseesreesr ™%
ut}ae; J‘.’:C"f.‘_ot. 192 (i) of tae Howrah Mupicipal Crporation Act 1980 )
/ The License 15 issued as sanctioned DY the Heaith Department b L
Year 19@ O3 : &
SWEETMEAT/'TEA’fFOOD/B J4 SHOP : 4
o7 L ugsuert 10 ggiyo\'is_xgpi i section 322 (1) of the Howran Municipal Corporation Act of 1980, ceesene
2\ ! i -/“L“&/W(W . ¥ .is
. she period of ome JeaT, samely from 1st April 19630 1o 31st March 198/ oo
< pa_y_menu r_;.;.;,s. . e ni0 x\'ee?/ a ..Sweet*neatiT;onod/Bhuja stop at premises TO..ovecrrrenreesoess sersensnenns
4 B Lz et o subjeci; however 10 the following restrictions

or
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Rs. 280/

HOWRAE #UNICIPAL, CORPORATION

-
|
~ !

F A 49
~:$:. b

Book No.

o
b Ky A3 IO AS e - P 5 ‘
;\ MeNiCieAL CORFORATION LICENCE FOR PROFESSIONS, TRADES & CALLINGS 3 %
N ~ncer Section 1C2 of the Howrah Municipal Corporation Act. 1980 4 .
Year 19920 199/ i
a /¢ ) |

Cd Class |l Ward No. 4’ ; :

@ Lavor, flowrah Muricipal Corporation hereby grants unto ’

@ . - R (o "'T el /“A ’

; \ LD N Sl T Residing :
g }_,:\ AR \ N < L a Carring on business '
& al_ A/ YN\ -l S K dtan LELTN \/L/)(f . ]
3 ! i . / ZQ’ ) L P .
®  anc exeicising Iie orofession, trade or calling 95\/2‘?‘4'/ ’__’G”?W'L, Wooted }- Te é_lu.ﬂ_
¢ - e =

4 Tnu icence unce: Section 102 “he Miunicipal Corporation of Howrah and acknowledges to have
& din consigeration there i
& =

~'§ I Rs. ] RS
Y Liceince feg o 250/_

& vctice of Demand fee
TN "
: f/arrant jes b
5 Pe0n’s wages

Total ’}S?) \.\ o
2 Taz icenze wiil bein ferce until the 31st March, 19?/ e 3y Ordar
§ WUNICIPAL CORPORATION OFFICE, .
& Licerse Departrnent.
§ ;

g
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K
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SHET & [ License Number:

—

Name & Registered Cifice address of

= 5 et
IRIGHRI & USTEd SIaET T A

P

Adgress of Authorized Premises | WTiega
TSR @ I

Kind of Business |/ ARiER & T

)

Dairy Business Details [ 37 GRIOR G391 &g :

5.

- sovernmeint of We « Bengai

unent of Heaith and

Food Safety and Standards /.uthority of India
License under FSS 4ct, 2006

® = 1

rorm €

ramily Welfare

GOVERNMENT OF WEST BENGAL
DIPARTMENT OF HEALTH & FAMILY WELFARE

]

HF L e
T
Vi/5- KISHORI MOHAN DUTTA & BRCS.

( DUTTA CABIN)
4/3, RISHI BANKIM CHANDRA RCAD, Howrah,

West Ber 351711101

12819008000 287

4

/2, RISt BANKIM CHAN!2RA ROAD, BALI -

HOWRA- MUNICIPAL CORPORATION, Howrah,
West Berngai-711101

Food Ser ices - Restaurants
No

State Lic:=nse

This license is granted under and is subject (o the provisions of FSS Acs, 2006 < i of which must be complied with by the

o7 3fik I YT, 2006 & e

licenisee. | I8 gald €

Issued On / fe=ies:  13-06-2024 (Renzv-ai License
Valid Upto: [ 89aT, [3-U7-2025 (For Getals, reiey s

Annexures:

juct Annexure
Vvalidity Annexure
ion-Form C Annexure

. Conditions Of License

1. Pro

a
lid

<«

= ok

Note:

1. Appiication for renawal of Licens
You can file application for réns

m{hitps://foscos.

Compiiance Sysic

avT=T

i EQ T

By 7 o 7= v & Sus & S § e srrafereRt

Designatad Officer

=

se can he filed as earty as 80 days prior to expiry date of License.
i o modification of License by login into FSSAI's Food Safety
ssai.gov.in) with your user id and password oi cail us at 1800112100

for any clarification.
2. This License is anly tc commante of

3. This is computer uenerated i=as

4. Loremunications from FOSLLS
2 IO0DCO00OCGHGOTONODECH T - 2
S90500xx029.To update these Leval

Lo g

P IR] 2 leds

DTG B2 L0 BTG
BT RKIVOLCANNN
3, Visit Fo¥

€D

~
[}

carry ¢n fvov Dusin sses and not fov any other purpose.

Lreouine Cosignature o stamp by authority.

SACLROLIOTTRERXCOM ,
Ceom and DTREAK029 , 9160:x029 ,

Cod porta:.

(5]
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Procuct Annexure

~ ;
Fi '5’4 Form C
T .kl Government of West Bengal
‘%; } f/f Department of Health and Family Welfare
A ARY ~ocd Safety and Standards Authority of India
s TTRATY

License under FSS A1, 2006
37 < W@ [ License Number: 2815008000257

hina Of Business: Food Servires - Restaurants

GOVERNM ENT OF WESTBENGAL
DEPARTMENT OF HEALTH & FAMILY WELFARE

SI.No. Producticj
1 03 - Confectivnery
] 16 - Prepared ~0ods
3 | 14 - Beverages, exciudina dairy products
4 j 07 - Bakery pruducts
5 | 1

- Reaay-to-eat savouries

ut

Page 20f6

340
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20
validation And Renfwﬁmnexure

i Form C
? ek Gievernment of West Bengal
] IR {15 _ Ueperiment of Heaith and “amily Welfare
JY M VYL Food Satety and Standards Auchority of India i
. Licensa under FSS Act, 2006 oo ot e

STTW WET [ Lcense Number:  12619008000297

: ) " ety Upto Issued Cn Fee Paid Type Issuing
! i ~ Authority
i
i
i

25-07-2024 | 26-07-201¢ 10000 INR New State Licensing
Authority

2000 INR Renewal State Licensing

By

EORC ! = pr s
20-u/=2024 | 25-07-2025 ¢ 18-06-2024
1

Authority

- T
B S.No | History Date
I

N/A

priov to expiry date of License.

€ 180 days

Lompiiance Svsts

for any clarification.

N

CAT vig : v 3y s “B{2417020/
. FSSAI vide orger numier 15(31;

Ten i D armeoiirnl ~EF 34 mem [ Bam onieh
pscant Renewal of License [ Registra

fr2t

w

.FSSAI vide erder number 15(31)2029

i
renewai of Licenses / Registration tili 180 d

i /. Issuing Authority mentioned along with
fiec: ‘rom the daiz of issuance of modified

"2z 3 of 6

3 T T 0 ML S R T S P ALY g
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cLondition of License

ed with at all times during

Dispiay a true copy of the license granted in Form C shall a’ aii ime at a preminent place in the premises.

oty ~ N + it a H 3 i
(:)ve necessary access 10 licensing authorities or their authzrized personnel to the premises.
Inform authorities about any chiange or modifications in acdivities.

Employ at least one technical person to supervise the production process. The person supervising the
oroduction process shali possess at least 3 degree in science with Chemistry/ Bio- chemistry/ Food and
sutrition/ Micrebiclogy or a cegree or ciploma in “ood Technoiogy/ Dairy Technology/ Dairy

Microbiology/ Dairy chemisty, Deiry engineering/ Cil techneigy/ Veterinary science / Hotel
management  atering technoiogy or eny cegree or c'ploma in any otner discipline related to the
soecific raguires 20t of the business from & recognized uaivarsity or institute or equivalent.

Eurnish periccic ennuai return ist Aorit to 31 s¢ March, with in 31 st May of each year. For collection/
handiing/manufacturing of milk and milk product half yzar v return also to be furnished as specified.

Ensure that no product other then the product indicated n the licensc /registration is produced in the

urit

Maintain factory's sanitary anc hygienic stancards and woikers hygiene as specified in the schedule-4

according to the category of feoc business.
Naintain daily records of procuciion, raw materials utiiization and sales separately.
Encure that the source and standarcs of raw rateriai used are of optimum quality.

raror shali not manuracture , store or ex: sse for sale or permit the sale of any article of

C i
food in any premisas not effective y separatea 0 the satisfz-tion of the licensing authority from any pri
F I ]
urine, suilage ,drein or piace of siZ 7@ ol foul 2ano waste matier
Enszure clean-in-p ace system (wiie ever recessary; for requ st tieaning of machinz & eguipment.

Ensure testing of reevent cnemical angj
,
i P

£
with these reguiation as frequency as requivec on the veoic of historical data and risk assessmiant to
= livary of safe food rougn own O NABLaccredited/ FSSAI racognized labs

or micrebiclogical contaminants in food preducts in accordance
. ,

nsure production and de

atieast once in six manth.

Ensure that as much as PossiZ.» (e reguirew (amperaia s =1zl be niaintained througrout the supply

o b

chain from the place of prociiirent or sourcing till it . Zzches the end consumer including chilling,
transportation, storage etc.

Tha Manufacturers importer/ Distributer shall buy and sel food products only from, or to, licensed /
registered venceors and maintain record thereal.
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6 Cther Condition

Bron . (BSLBUrATES 294 other fuod Staiis v.nr sell or expose for saie savouries, sweets or
viar artice * SNA0 JUT UD 2 nictice doard contajine ssparates iists of the articias which have been
cocked ir ghee, ediie oji, vanas ;

2 . y - . & - . H f
spati and other fats for e information of the intending purchasers.
. Food dusiness operator selling cc

o ored or prenared food siop display a notice board centaining the nature
of ariicies being svnosed 7or <aia.

(pal

very manufactu: - (mC'UG;'ig Sheri operater) or winglesaie cealer in butter ,ghee vanaspti edible oils,
sohvent extracted oil, de oiied 23!, edibje flour and any ciher fats shall minimum a register showing the
guantity of manufactured, received or sold, nature of oil seed used and quantity of de oiled meal and edible
fioir used etc. as applicable and the destination of each ccrisignment of the substances sent out from his

factory or place of business, and shal; present such register for inspection whenever required to do so by
the licensing authority.

- No producer or manufacturer or vegetabie oil ,edible oil anc their products shall be edible for license under
this act ,unless he has cwn laboratory facility for analytical testing of samipies

-Every sale and movement of stocks of solvents- extracte ] oil,'semi refined’ or ‘raw grade I', edible
groundnut flour or edibie coconut flour ,or both by the pradu:cer shall be a sale or movement of stocks
directiy ic a regist

Srec User and not to any other person ,a~d nio such sale or movement shall be effected
through any thirc party.

. Every quantity of scivent-extracted oil ,adible groundnut flou - or edible coconut fiour ,or both purchased by
a registered user shall be used by Him in his own factory en’'rely for the purpose intended and shall not be

ra-so

2-50id or etnerwise transferrec e any other person
Previded that nothing in this sio-clzuse shai apply to the a2 or movemant of the following:-
1. Xaranjia oil
2. Kusum oii
2. Mahua oij
4, Neem oil
5. Tamarind seed ol
6. Edible groundnut flour bearing th

2 L3.I certification mark
7. Edibie coconut fiour bearing tne 1.5.1 certificate mark

. No food business operator shail sel; or districute or offer “rr

sale or dispatch or deliver to any person for
purpose of sale any edible oil which is ot packes, marked

and labeled in the manner specified in the
regulations uniess specificaiiy exeirpted from this conditicr vide notification in the officiai Gazette issusd
in the public interest by food salety comrissioners in speciic circumstances and for a specific period and
for reason to be recorded in writing.
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WEST BENGAL POLLUTION CONTROL BOARD
PARIBESH BHAWAN
10A Block-LA, Sector-lll, Bidhannagar, Kolkata - 700 098

Ceruficate for,Consent to Establisn”
No Q5 /Jhl/DIC/Haud~17-20  peeNCRTESORY pae | /H/Z.Gf 7

T jest Bengal P

e ’p?e\:‘;isl:oieé'gfl Paitution Control Board hereby grants its “Consent to Establish” under section 2 {i; of
P Centrol of Pollution) Amendment Act. 1988 and section 21 of Air (Prevention & Centa: of |
! oment Act 1987 and the Rules and Orders made thereunder to

| Mis KISHORI MOHAN. DUTTA.. 4...)"3,.:’?@.5.‘.:-.,A.(Du.r.rdv‘.fﬂ’—’?/!‘f)-

for s un~t ISCA™SG At

413, Richi Barkim. chandya.. Koad. ..nowrah = 3i1aj. .

1c es13DNsh the Acusire: siant and to manufac!urelstorelmstall..Co.o,’(e_cﬂ E,UOJM@‘&:&" Gk T1
ol
and to discharge liquid effluents through outigtsio. Taus = °¢ '

erV_m :.ne gasecus erission i accordance with the conditions as mentioned below provided on any day ¢ 21y
nstant tne quantiy and quaity of hquid discharge and gaseous emission shail not exceed the permissiole it as
spec/fiec in the Environment (Protection) Act 1986

Breacn of the conditions andfor failure to comply with the directions/conditions as stated deiow shall renzer
ine applicant liale for prosecution under the provisions of Water (Prevention & Control of Pollution) Act. 1974 ar 2
#ur (Prevention & Control of Pollution) Act. 1981

" The State Board reserves its right to revoke, withdraw or make any reasonable variation of the conttii -
or change or ajter tnis consent i ng mopth’ i i
Conditions ‘5 ok MJMR)LQ”T.Q %/EN 0@‘5_"0“%5"113? g%pgc =
‘f\?%v'-'?’it"mM‘»% L/B T i)r/M v ao l&.ub O‘MVL".,

97 The Applicant shall be responsible for the quantity arld quality of hquid effluent and gasecus gmissions
02 TheApplicant shal ensure maintaining the quality of liquid effluent discharge and air emissions with'r iz omere
i \rmits s menticned in Environment (Protection) Act, 1986 and Rules made thereunder.

03 The Applicant snould adopt suitable measures 1o treat the liquid effluent to reduce the pollutional wan s * 5!
! guality of the same meets the prescribed standard.
| 04 The Applican® snall have to apply to this Board for its ‘Consent to Operate as per provisions Ci -vale”
| (Prevention & Contrel of Pollution) Act 1974 and Air {Prevention & Controi of Pollution) Act. 1981 for discnarge
\ of hquid &ffluent and gaseous emissions No liquid effluent and gasecus emission shall be discnarged oy “e

Applicant/unit without prior consent of the Board

. 02 To bnng into ery change in industrial plant, furnace. fuels, chimneys. place and/or poni discretge o Lt
and gaseous effiuents pollution control equipments the Applicant sha!l obtain prior permission ¢ the duzc {
in this regarc
06 TheApplicant shall maintain good house keeping, good working conditon and take adequate measuies 'cr 9
' control of poliution from &il sources.
\ 07 The Applicani shail bring about at least 33% of the available open land under green coverage/plantiion
| 08 TheApplicant shallensure that fugitive emissions from the activity are controlied soas to maintain clean 27<
safe environment n and around the factory premises
08 The Applicant shall provide drainage system for conveying liquia wastes
10 The Applicant shall aliow the officers of the Board to enter into tne applicant’s premises at any reasor e
ume for inspecting the unit
The solid waste generated
1o cause any nuisance/polution
12 The Applicant should adopt adequate precautionary measures to prevent any inconvenience C: annoya".€
to the denizens of the locality due to its activity or be a cause for environmenta: congem
of using Diesel Generator, adequate precautionary measures 1o be taken as per norina fiXea us v

within the factory premises, sweepings etc. oe disposed off scientifcaiy $63< ¢

==

13 Incase

- . 1" ] s
Iy .L;?ch licenes +2 @ obrauned 37 0m Q"Pah*ﬂa’“f/"”’“/? i

. t
For and on behalf of the West Bengal Pollution Contro! 50a7C

& r
\ Generg|Manager
o‘? bjstn‘ct Inghgtries Centre .
& & " A A
‘@9 Ex-of,%u nwongaarCiicer '+ 7
& west Bengal Poilution Contrs. Eczit

o — General Manager :
District Industxiﬁfs Centre, Howrad

‘.
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! Govermment of VWast Bongol

i o ¢
West Rengai Form Ne, 3032 (28)
License under the West Bengal Fire arvices Act, 1950

Licens= no.:FL01251622313010%5 Date: 13-11-2023

License i hereby granted to KISHOR! MOHAN DUTTA & BRS unck - Section 12 of the West Bengal Fire Services (25
1850, 1o use the building or place being No. (a) 2, Rishi Bankimchand-a Road, Howrah, Pincode - 711101, P.S. - Howrah,
Nearest Fire Station - Howrah as a warehouse/workshop for storing or processing or keeping (b)

1. Gas Cylinder(LPG) - 38 Kg.

subject @ the conditions nted below and such cifer condiions as may ¢ prescrived.
hat 2 sum o =e. 2000 peing the license f2¢ due by the said KISHORI MOHAN DUTTA & BRS
io 12/11/2024 in respect of the aforeszic license has been received ©Rs. 2000 per annuim.

)

{1) The warehouse/worksiiup shali at ali s e o inszaciion by suc e or officers, L=ing membsr or inembers of the Fire

f Fire Sarsice

Brigade, ac may be appoinizd by the Usachs:

(2) The v:zrehouse/worksnop shail confirm w2 .72 conditions prescribed under Lastion 12 of the WWest Bengal Fire Services Act, 1950.

i {3) No articie referred ic in the Clause (1) ci Section 12 of the West Bengal e Services Act, 1950, shall be made, prepared, dried or

treated in 2ny manner on the top or roof of any puilding constituting or forming & part of 2 warehouse.

(4) No person snail be allowed to use as residence any part of the warehouse - fo bring into the warehouse any match-boxes or match-
sticks or eny ariificial light not duly and thoroughiy protected or o smoie withir "< warehousz winiie jute or cotton is stored therein.

ext 1 Year

i5) Neess ic renewed wit

Signarure vaijd
rin“?‘)\'g‘rpn

i —.=hor: Vvt Sengal

. Collector

_Fire License Section,
13D, Mirza Ghalib Street, Kolkata - 16

el w e b ane thae S &3 an the 'Verification of Digiially Signed [ ccumant fink and kevirg i the

The autnent!
JUmiGue Nun

PRl N s L b s e gt 45—




Government of West Gengai
OFFICE OF THE COLLECTOR GF FiR# LICENSE
Fire Licenss Section, 13D, Mirza GhaliL. 2ueet, Kolkata - 16

veme No. ON/GFL/0125%::2231301080

From.

The Coliccior,

Fire License,

West Bengai Fire & Emergency Services.

To:KISHORI MOHAN DUTTA & BRS

- Sub: Demand Notice for issuance of Fire License

i pursuance of the reference to the Fire License application submitiec in respect to the above proposal, ihis is to inform
you that Fire License will be issued. subject to the payment of fee amcunting to Rs. 2000. You are hereby reguested to
remit the above amount within 15 days fron; the date of issuance of Der ard Notice.

Amecunt iz Words: Rs. Twe Thouoszic
Meode of Payment:

" You are requested to deposit the above demand fees under the Head of Account 6070-60-10%-001-13(0070- Other
Administrative Service, 60-109-Fire Protection of Control, 001 — Fees Under the West Bengal Fire Services Act, 13 —
License Fees) by online mode only through the Payment Lin ¢ available in West Bengal e-District Portal
{hitps://edistrict.wb.gov.in/PACE/) afier iogin using your user id ar:  password used for the submission of the above

applicaticn within 15 (Fifieen) days from (e daie of issue of this notice positively.

Digitatly Siaried.
Nime: Periba Teigring empa

_ Collector
_ Fire License Saction
13D, Mirza Ghalib Street, Kolkata - 16

Date: 10-11-2023
Place: Fire License Section
13D, Mirza Ghalib Street, Kolkata - 16

[y Page ; 1 AN

Unique Number : 01251822313010%6.

The authenlicity of this document can b2 verified by acceaning the URL: cdistiet.wb.govan ant thea oL ) on the "Verification of Digitaily Signed Dosument link and keying n the
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Govt. of West Iiengal
S WhH e-distr ct
GRIPS eChallan

Ve~ YT i e

¢ :-..\:: 192025240284811058  Payme 1+ Mode: SB1 Bpay

XN Dare: 13/11/2023 20:16:03 Bak/Gafeway: SHioP
BRN : 5 . Gateway

& 1726345509028 BRN Date: 13/11/2023 20:16:29
fat.e et D 331791853941 Method: State Bank of India UPT
.:,L{f.i § Payment IT»: 131120232028481105 Paymc :f Init. Date: 13/11/2023 20:16:03
P=yvment Status: Successful Payme ¢ Ref, No: G175 1et

i .
Feriod From (dd/mm/yyyy): i4/11/2023
"i‘

Pzriod To (dd/mm/yyyy): 13/11/2023
Payment Ref ID: 0

o—— RS R ——

D”:)' Ref ID/D'—UJ 0

I’n y ment T‘efd*h

IN WORDZ: TWO TIHOUSAND ONLY

o

GRIPS Payment ID- 13112023202848° 105 1 wLnalan geneiated 71 11 20
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Government of West Bengal
RIPS 2.0 Acknowledgement Receipt
Payment Summary
I'ill“iI!In..a!!!ih&iii?E ki

1311202320284 *

T g gy = e g 0,

‘:(."" g Pavmenl Detdll

GRIPS Payment ID:  131120232028481105  Paymet Init. Date:  13/11/2023 20:16:03
Total Amount: 2000 No of GRN: 1

Bank/Gateway: SBI EPay Payment Mode: SBI Epay

BRN: 7726345509028 BRN Date: 13/11/2023 20:16:29

Payment Status: Successful Payment Init. From: Department Portal
Depositor Details i RIS &
Depositor's Name: Mr. Anjan Kumar Dutta

IViobiie: 2083 235u04

WP;:Q e nl(GhI{“lViDeia:{; Nl T ,MV_‘_,_,,,,,_,W*....QMW-?
B e
1 192023240284811068 i B RTINS

iN WORDS: TWO THOUSAND ONLY.
DISCLAIMER: This is an Acknowiedgement Receipt, plez se refer the respective e-challan from the
pages below.

GRIPS Payment ID 131120232573481108 + Jnulun gerieraiag i, 13111200 10301 Pagetolz
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st Sonalt Chaiterjee Ph No. 0830337 105 / 03326556087
‘ LB Advacate /r'-*'-\ Resi : 23, /2, Raj Ballav Saha Lane.

Notary. Gowt. of hclia S5f0 Ry \ Howrah-711101. Pl 0332640057 4.

Rear No. 19600 " X B Chen : £5/2, Sri Raun Dhang Road.

Howadi Dhstriet, W.B = Galkia, Babudanga. Ilowrah-711106.

e &
| - _ g 3 MAY 2024

Ref No. Ija'c J

NOTARIAL CERTIFICATE

( PURSUANT TO SEC 8 OF THE NOTARIES ACT, 1952)

AT /O ALL i /\”4({-'51\!' _'/'HI'.'S[? PRESENTS SHALL COME, 1, SMT SONA{J
(4 ! .1 LRIEE , ¢ NOTARY PUBLIC of Heowrah District , ’ractising as d NOTARY in
‘i Distriet of Hovwrad of the staie of WEST BENGAL WITHIN the Union of ladia, do
'f.w" s _"]‘*L‘/mt' thar the Paper Writing, Collecting marked "A " gnnexed herele,
seecinaler cafled the "PAPER WRITINC 4" is presented before me by rhe execiudant (5).

f@uﬂ\[ it fo D wbf—
Lot

Hereinafier referred (o as the "execulanis ”('.58/%1
this. the .. .. 2.2 < Davof,.. ..

T'wo thousand. . ... =]

The exccutunts(s) having admined the execution of the ™ Paper Writing A" in

Respective fiand(s), i the presence of i o witness (es), who as such subscribe(s)
Sianarure(s) heieon, and heing salisfied as o the identirv of the executants (s) and the

verecd execution of the Paper Writing A" and testify thai the said execution is i the

r \4,7((,"_"\(’ /'.’U..‘-»_ )7 e @X2L i N \
=4 A e |

fod v S p0dudRe CAmT] A 1

|

AN 4CT WHERECEH Y ng required of a NOTARY,

I heve vranted THESE PRESEMTS asimy
NOTARIA sof 10 Serve und avail as
necd crd (Jecasion s or MY reqiulire. \

RevCley

JN FAITH AND ESTIMONY  WHEREOF [ .
SMT SONALI CHATTERIEE | the said NOTARY
PUBLIC have here-into sel and subscrihe my hand
and affirmed ny NOTARIAL SEAL of my office at
Howrah Judges Covrt, Howrah in the District of

Howral on this iz AN S
DUy af apge o e ol 20N = 3
i
R 7 .S
f s ﬂ/ =7
J = ~—— N :\\—/ NG /ﬁ ~_,\~_\
SAS SONALL CHAT TFRIEE
NOTARIAL NOTARIAL  « s : NOTARY 2
S R RNMENT (0 INDIA
s TION N - 19600
LI AL DISTRIC T, B
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BEFORE 15E NOTA,., PUBLIC, HOWRAH

‘ﬁ OF RETIREMEHNT, ADMISSION &
N STRUCTICHN OF FARTNERSHIP DEE

THYS DEED is madc on this the ?OUA(“..'—". of April 2024 BETWEEN (I) SMT.

SOURIBIBHA DUTT# | PAN — HCOPD195%" & Aadhaar No. 8395 7643 1547),

F

ww of Late An_]'m Kumar Dutta, by religion Hindu (Indian), by occupation

Bufiness, resident of 69/11, Barui Para Lane, P.O. Alambazar, P.S. Baranagar,

94 - Parganas, PIN - 700 (35, (II) SMT. SUBHASREE DUTTA
2 4 (NI
(PAN - FRUPD96345* & Aadhaar No. 7336 1461 3401}, daughter of Late Anjan

Dis;rict North

Kumar Dutte, by rehigion Hindo fndian), v occupation Business, resident of
ﬁ - p- , "™
69/11, Barui Para Lone, .0, Alambazr, P 8. Baranagar, District North 24 -

Contd 80

s
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P
A

-
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STITYING / CONTINUING

."\’-.\\ Da@a‘nawl—l\l _ 700 035, hereinafter ~alled the SUBS
PARTNERS OF THE FIRST PART

&
AND

5
(I) SMT. ARCHITA DUTTA (PAN - ANPPDO333B & Aadhaar No. 3169 6201

wife of the Raja Dutta, by religion Hindu, by occupation Business,

8343),
fdent of 353/1 aanamali Banerjee Rouad
{¢) MISS. WAVIREE DUTTA (PAN -

. P.0. & P.3. Haridevpur, District

Sofith 24 — Parganas, PIN - 700 082,
~OIPD4246P & Aadhaar No 7824 701 4644, daughter of T.ate Baja Dutta, by
¢ g k

rc»iiégion Hindw, by occupation Business, reswdent of n5%/1, Banamali Ba qerize
Road, P.00. & P.5. Haridevpur, District Souts 24 - FParganas, I - 700 082,
¢

e THCOMING PARTNE S OF THE SEC OND TART.

l"j $ s
hereinaiicr called L O

B (\ ContdaR S
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mﬂ//ar by religion Hindu, by occupation Business, resident of AC-283,

} AND
KAR (PAN - AREPK3410F & A:dhaar No. 6058 4609 6351), wife

-
=

Chirantan Apartment, Prafulla Kanan, P.O. & .S. Kestopur, District South 24 -
Parganas, PIN - 700 101, hercinafter calle’d the OUTGOING / RETIRING
PARTNER CF THE THIR D PART.

8 WHEREAS thc Retiring/Outgoing Paifner of the Third Part and Anjan
Kifinar Dutta (predecesscr-in-interest of the s 1ostituting / continuing partners
hcgeof) jointly by viriue of a Deed of Pariners o dated C5/04/2005 have been
carrying a business ot partnership under iie name and style of “M/S.

KISHORI MOHAN DUTTA & BROTHERS" Laving its office and place of

-]
8 n Contdaave e
; /\

el
Ry
[ S
—r
=
—
e ]
(2
Y
>

A



A0 an 33

pusiness at 4/3, Chand Mari Ghat, P.O. Howrah, P.S. Golabari, District
Howrah, PIN — 711 101 and each having following shares :-

Anjan Kumar Duita, since deceased (predecessor-in-interest

of substituting / continuing partners of First Fart) : 62%
Smt. Sahana Kar (Retiring Partner of the 37 P=rt) : 38%
AND

.ND WHEREAS previously Raja Dutta (predecessor-in-interest of the
incoming partners hereoi) and Anjan Kumea: Dutta (predecessor-in-interest of
the substituting / continuing partners “ereof) jointly carrying on said
partnersnip business and after sudden untirnely demise of said Raja Dutta the
Retiring/ Cutgoing Parmers of the 3rd Part S+.t. Sahana Kar duly introduced in
place of sa:d Raja Durtz, since deceasea and ~i-ce then said Anjan Kumar Dutta
arnd Smi. Sahana «ar as partners of tte same jointly carrying on said

partnership business continuously and unin >rruptedly.

AND WHEREAS few montihs ago on 1.2.2024 said Anjan Kumar Dutta
died intestate and in terms of the partnership deed dated 5.4.2005 the heirs of

~said Anjan Xumar Dutta viz. Smt. Souribibl a Dutta and Smt. Subhasree Dutta
£ pEaS
o Y

e of said deceased ~njan Kumar Dutta according to law

n crez: »d for that) and now they have oeen

(@]

nient nas DEE

4

=

cor.tinuing paruners of the Hne part.

HEREAS ultimately however said Smt. Sahana Kar expressed

= to retire from said partnersaip 5. nness and she also proposed that in

her place the heirs o said Raja Dutta, =i -~ ceceased (i.e. one of the erstwhile
partnersj be introciiced as incoming par ners and simultaneous with their
introduction into the partnership saic Smt. Sahana Kar retired from

partnership.

AND WHEREAS joilowing suck proposal and expression of- the
Outgomg/Retiring Partners of the Thirc 2art an exhaustive discussion took
place amongst all related PErsons where'n it has been settled that whatever
rights, assets, liabilities of the partmershis -xisted in the account of said Anjan
Kumar Dutta, since deceased nencefortn ‘;.}\at would be devolved in favour of thz

f / 3 1 -
substituted / continuing partners ol 0N« Lsert and all the entry, right, share,

354
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assets ana liabilities of partnership existed in the account of said Smt. Sahana
Kar that has been relinquished by her in favour of Smt. Archita Dutta and Miss.
Mayuree Dutta i.e. incoming partners of the 2nd part and accordingly as such
the same nas been enjoying by said Smt. Archita Dutta and Miss. Mayuree

Dutta i.e. incoming partners of the 2nd part.

‘\; -y FALYTS

W TEIS INDENTURE WITNESSETH Lhat in further pursuance of
the agresment and in consideration of ths premises the outgoing/retiring
partner do hereby assign to the incoming Partaers of the Second Part ALL THAT
share and interest of outgoing/Retiring Partrer and in the goodwill and also all
other rights and intercst belonging to the Ou . oing/Retiring Partner of the Third
Part in connection with the Partnership Business coupled with ail her rights,
title and interest whatever it may be is teing devolved upon the incoming
partners of the second part and the Retiring Partner retire from the business
from the date of effect of these present AND TO HOLD THAT THE
Substituting/Centinuing Partners of the Fir=t Part shall continue their entry in
the partnership as of right in place of said #njan Kumar Dutta, since deceased.
That henceforth the Retiring Parmer of tre Third Part shall have no right,

t‘f&"cf »

g/ oF claim over and/or in respect of said Partnership Business in any

Ail—‘n;ler g Qeve;
prTERE \ o\
b

- @‘JPH IJPEAF‘-AS fo- the sake of ivoiding all future differences and

r)-gl( an

\,n. N\ c‘ﬁs"@uwv .;,m“ st tnem the perties hereto cronstructed the Partnership Deed

/‘"k

\i«:}/ ehcﬂonowmg manmner.

vy
¥ &
SR e

AND WHEREAS principal terms and conditions of the firm are as

followings :-
1) NAME & STYLE : That the partnership shall be carried on under the

name and style of “M/S. KISHORI MOSAN DUTTA & BROTHERS”.

2) PLACE OF BUSINESS : That the Lusiness of the partnership is already
existing and it has beer carried on anc the office of the partnership shall be

4 /3, Chand Mari Gnat, P.O. Howrah, P.S. Golabari, District Howrah, PIN

e w101 and the partners may cna(/ﬁ; > the address of business at any time

L~
on the basis of their mutu_l‘ u:lcxeﬂ:*x 1ding.

[}
b,
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BUSINESS : That the nature of businzss of the Partnership is Restaurant
Business and other like nature business.

CAPYT S . T - 1
CAP EAL : That the cepital of the parmers wiii be that whatever capital of the business as

exialing that would oe distributed as follows :-
(i Smt. Scuribibha Dutta (Substituiing/

Continuing Partners of the 1st Part) 4 19

o

w

(i1} Smt. Subhasree Dutta (Substituting/
Continuing Partners of the 15t Pari] 2 31%
(1i1} Smt. Arcnita Dutta )
(Incoming Partners of the 2°d Pait; : 19%
(1v) Miss. Mayiaree Dutta
(Incoming Partners of the 2nd Pa 7) ; 19%
SIHARES : That the sharcs of the Pariners in the profits and losses of the

partnership shall oe as uncer :-

v Smt. Souribibha Dutta (Substit ting/
Continuimng Partners of the 1t Part) : 31%

mt. Subhasree Dutta (Suosuic ung/

Continuing Partners ol the 15t Farg 3 31%
"\v\mt Archita Ducta (Incoming Dortners of the 2nd Part) 19%
":fg_l\fpas. Mavuree Dutta (incoming Partners of the 2nd Parr) 19%

of |}

T/A///ruv,s lerc.o have agreed to ivide and distribute the profits and
/'gf this vorinership with further oflect from the 1st day of April 2024 in

WITHDRAWAL : That the withdrawa of any sum by way of expected profits

all not be permitte wxithout the cosent of the other partner. The amount
<o withdrawn shall be adjusted with the share of profit of the withdrawing
partner at the time of preparing the zanual account of the profits and iosses
of the partncrship. In case wne parinership accounts do not exhibit a profit
10 tne extent ol sucn witharawals, such excess of withdrawais shall have to
be refundea forthwith by such par.-er However, partners having relative
surpius of capital calculatea on the Lusis of thewr profit sharing ratio will be
allowed to Wi iraw such surp:ius o &2 appointed date.

' e Contd. v sl iar
T2 Wy 024
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»y s ATEYT R
MALVIR ALY

3 ACCOUNT : That the Ban
aonahlized or Private Bank and all

\ C,\l‘.l(‘l’

L L ace L shall always b8
unitibha Dutiae (one of the Partners
ulta {one of the Incoming Partners o
signatures no Yank transaction be s
8) TEAR [ That the Financial Year of th:
the currsnt yvoar 1o 31st March of the &
S DUTIES : That tne partners shall be ©

nsactions and dealings and shall ¢

and

the partnership diligently

and management of the business and

always act 1in the oest interest of the F

IANAGEMENT : That the aforesaid u:
r an il £ after to

accounts, audit. ta

alilgently e

saiary or remurnera

ariners shall be entit

5

—=femuneration frem the firm as per p

ax Act, 19€1 in the [oliowing manne
As regards quantiiication of salary th

of Beok Pront

Upto tb irmit ot 2
Lriec
J n & arnc OO
¢ enttied Lo geo salary

) shall be neposited in

.

faithfu.

of the Partnership shall be any

wa
“artnership money (not required for

o the accoiin:t of the Firm.

sevated by jomnt 8

»f the First Part) wnd i)
<y 2nd Part) and rithout tne.r juint
ot any reatenal peint o Umre.

‘1 shall be from 1t iz of Apnil of

‘owing yess.

e and just to onec another in alil their

¢ all times during the continuance of
ly employ themselves in the conduct

‘he concerns of the partnership shall

846
riners of the Firm well be the werking
fairs of the business of the Firg,

will be entitled

W
iony by the Firm per mcnth, and the

.0 get and/or receive salary or

uvision of Section 40(b) of the Income
subject to following conditions :-
book profit 1s to be considered.

2s. 3,00,300/- the partners will be

he siook Profit.

“" '\"!'/0 (,-I :‘

oi.t above Rs

and aul “he amouit ifi 20 12 3ub-clavse (i) above
B oo s able ¢ »n Prolit ovvived at aft:r considering
the sub-cio.oo snall 2e enttled ane diptributed between iie partners in
- e

{ _
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roit shasing rado. But in case of loss of the business the salary of the

s of the {irm shall be restricted to Rs, 1,50,000/- collectively and

shering ratio i.e. In

istributed amongst the partners as per their
reapoct of their profit shanng ratie. ‘That the partuers hereof shall be

entiled to alter the mode of quantificar.on and/or limit of rernuaeration as
may be agreed tc by and between the pariners from time to time. That if any
of the partners falls ill and is unahbhle to perform his/her duty in the
parinership firm due to some unavoidehi= circumstances said partner shall

also be entitied to have salary and the share of profit accordingly.

12) INTEREST ON CAPITAL : That the cap ital of the Partnership Firm is being
form by contribution made by the partics hereto (i.e. existing partners of the
firm) in the manner as aforesaid and further to the extent decided by them
muctually according to the need of the Husiness. The Firm may obtain loans
anc deposits fo meet tne reguirements of the bLsmcgs Interest will be paid
- - .o zmount of capital coniricuted oy the partners at the beginning of the

r as may be muiua v decided by the parti.ers subject to a

12% p.a. (s prescribec‘ u/s 40(b)(iv) of the Income Tax Aci

other applicadle provisicns as may be in force in the Income

NGS : All acts, deeds and things done Ly the partnership shall be
. by mutual consent and all thz Partners are equally liable to take
»'\\i—/%cisions to run the business with the consent of the other. All loans to be

N

binding on tie Firm itsell.

er shall discharge he personal / private debt and liabilities

That each parii ¢
.l always keep the rm and otrer partners of the firm

~iast any 1085 or dama3e for any of hev private liabilitics.

NTRODUCTION No person can e introduced as a partner inio tie

1‘:') L-‘[A.‘

aG aperoval of the other Partners.

; PZRSONAL DEBTS : Each parines <hall say his/her separats debts
punctually and indermniy the napital and/or
{1.a partnership against &) ‘uctachment, seizure ¢ sale thereof.
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ESTRICTION :

: That without the cor sent in writing of the other Partners,
one cactner shall @

(a) endc

caforse or accepl any note, biil ot excriange or hundi or stand as surely,
becorae bail or borrow any substar ial loan or do or willingly suffer to be
cone anything to jeopardize the capital andjor assets of the Firm or
asreby rhose mnay be attached or tzies in execuiion
sppoint or =xcept in case of gross 1nisconduct, dismiss any emnployee ;
Compounc, assign or release any debt of the partnership except upon
payment in full; and

(d) Loan money or give credit to any pcrson.
17) NOTICE : That all notice expressed to be given by any partner to another or
by the partnership tc any partner shall be given or sent by registered post at

the address therein mentioned or such other address as may be recorded in

tnhe Register of ®irms and no notice shall be less than 30 clear days.
18) DECISICN MAKING : That in all marters relating to the management and

conduct of the day to day business of the partnership, the partners shall

A T AT [ L 0 -
i

10) INTERPRETATISN : That in respe . of matters not expressly provided

in, these shall be determined according to the provisions of the Indian

g’g\,?rship Act, 1932 in force for the .ume being.

§ \en agreed by the partners hereof that by mutual consent they can
\ o\
'cdr’l\/q‘rgr;gt}',ne partnership business hereby constituted into a Private Limited

\ N *exp D712, /<)

7 N SO S N ler ¢ ni t 1956 if situati
,\\{9*\ gun Fev ‘Compaty under the Companies Act, 1956 uation so demand.

\‘\A‘ & '//
N 7, . : : £ opr 1 1 : 3
AT BIAENT : That the cilauses of this Deed shall be subject to alteration
) TAILEAVD. ]

P o]

or amendment or variation by mutua: consent to the extent permitted by the
law of the land.

24 That the provisions of the indian Panmership Act 1932 shall apply to this
partnershin suoject nowever to . ¢Xpressed terms and conditions
contained in TneSC pPresents.

22) DISOLUT. JO L/ RETIREMENT & EXY IISION : That the partnership shall be

once at will. Any partner can retirc frong/the Firm by giving two months
5

o

S Contd, Srs s
voog WRY 2024
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: ; ; . ahall pe in writin
aobce cnowmriting to the other partaers. Tihig notice to retire shall pe 11 g

. R S e P2 ner,
and duly communicated to the other partnsrs. On the death ot any pare
11 e
¥ A 5 ; it . pe 2iiaer SALELI DeE
the heirs or the Jegal representatives of thie deceased parties Sl
. ; ; ¥ i - LIMOSCE claim of
cines in place of the deceased partuer 7 =ntitled o withdraw the claic

TR GG

the cartpersiin t_',v"-)jEC’:'. {fe e

thé partners tul
his/ her/their inrention in writing on that

ne Fariners jointly.

; i EED OF
IN WITNESS WHEREOF the partaers have executed this DEX
PARTNERSHIP on the day, month and year first above written.
%
WITHESSES :- ‘
Ats ¢ § et i 1
, T i (0[5 24 |
4 o ’ y; b E el iy
el O
& o ; < y ,,4_;. ] e ’-? ,'”‘ (? 5 ‘/7/;
By - 4) fir AV LU ’,Z}LW s
e - 1

o i
Aot

~ARTNERS OF THE 2%° PART.

Drafted & Prepared 0¥ me = . y
Saiga. Farx 1 / L_‘.'I,‘ R4
o AL l!!}':,(;.—'-‘ L
——/‘
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g Advocate =

TETIRING PARTNERS
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B.R.S. 7
CALCUTTA PORY TRUST
No. ¢ 270 ,{w;j{/ Datedﬁ_@j{%ﬁ:maé&jawglf
Received gamwﬂwwﬂw

Py | (‘.'.-’—'\ = P
wm off IXuec: WX i Sonaes ZAA —
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on account 05 MQ@%&M

b

imancial Mi‘ar &/
Chi

of Accounts QfficerD
Jcutta Port Trust.

AN
{Head C’/efk, Bg. . Section.

e

JECEIPT V&LID ON REALISATION OF "HE CHEQUE
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R.S. 7
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CALCUTTA PORT TRUST

370
, 1
Ko @y b Datedig;gﬁ%-wgé‘

Received jom sl Ashidt Koman Lodla L 0/ons.

sy ,[f .Z/HIP_'ﬁf'f. X fra Ko m/é .
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s | oa— wf chikt Accounts Officer \\
|Head b/e/k, 5. R. Section. IS Icutta Port Trust.

.
RECEIPT vt it ON REALISATION OF iHE CHEQUE
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RECEIVED FROM ASHIT
PARTY CODE : 346
PAYMENT STATUS : Success

ANMOUNT RECEIVED (e-Payment) : 13408.00
ADDT.DS. : 0.00
TOTAL AMOUNT : 13408.00

“ tabiieeen Phousand Four Hundred Eight Only

b PLATER L2531
ik sted, Nou: 2024/03/0960

Nygie

P dacumen s only an acknowledgement of your payment. This is computer generated receipt and does not require

eal aiguata d
alid subject o realization of payment,

Chei e s deduenen ol tax should be submited to Finance Department within 30 days from the end of the
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SYAMA PRASAD MOOKERJEE PORT, KOLKATA

I Provisional Transactional Receipt

cipt Number KPTES3008202400003 Date & Time ; 30-08-2024 16:11

RECEIVED FROM : ASHIT KR DUTTA & ORS.
PARTY CODE : 346
PAYMENT STATUS : Success

AMOUNT RECEIVED (e-Payment) : 17697.00
ADDTD.S. - 0.00
TOTAL AMOUNT : 17697.00

soventeen Thousand Six Hundred Ninety Seven Only

2GZ4/02/0586

yeument is only an acknowledgement of your payment. This is computer generated receipt
toes not reguire physical signature.
«i.d subject vo realization of payment.
15 Ceruncate rowards deduction of tax should be submited to Finance Depariment within 30
-~ iruin the end of the respective quarter.



v

L E_\_/_E i S*:‘sﬁense/Com;eps%i::iorf; y

No. COMP/2018-2019/3717 &t
PARTY CODE  : 346 PN MO L '
PLATE CODES FOR PLATES HL25/1 ,

RECEIVED FROM : ASHIT KR DUTTA & ORS.

CHEQUE NO: 720062 DRAWN BANK: UEZ

AMOUNT RECEIVED: 50500.00
ADD T.D.S.: ‘ 0.00

15000000 b

v/ L

TOTAL AMOUNT:

RUPEES FIFTY HOUSAND ONLY
L ROUGH WHO:1 AEZCEIVED: HOWRAH-TJ o
¢ NARATION . WithouT prejudice to the ri.r:cs and
; contert ion of ko.p.t. accep-e¢ as part
pgyment of compensation cha-ges. o be
kept in suspense a/c. '
s, .proceeding no 640 of 2004,hl
4 25/3,h125/3/1 ;&, s AK -
Y $
,/“Z{; : ”@inanciai idviser & 13714
Tréaé“ﬁer . Chief Accounts officer N
3 *RECEIPT VALIDITY S_UBJECT TO REALISATION

OF CHEQUE.
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To

The Estate Manager, \\'
Kolkata Port Trust,
15, Strand Roagq,
Kolkata- 700001 .

Date : 95903297 .

Sub : Payment of rent in respect of Plate Nos. HL-25 #iL,
HL-25/3 and HL-25/3/1 against the tenancy in
the name of A.K. Dutta & Otkers,

Respecied Sir,

We are sending an amount of R, =2 ¢ )~ (Rupees [ L)
1Al &) on account of rent age.nst tenancy in the name of A K
Dutta & Ors. in respect of Plate Nosg. HL-25/1, HL-25/3 and HL-QS{S/}
through Bank Draft being Nos. 7 20044 BT (SERAM PORED
dated R%/02 /)2.0)9

Kindly accept the same.
Thanking you,

Yours Sincerely,

,\‘ \< .‘\Ji\%\\ﬁ,,

For A.K. Dutta & Ors,



.3 . FTEA] SIAETT AT [ NAME OF DRAWING OFFire
T &5 ol SR r B
UNITED RANK OF INDIA L
- i i D D ¥ W
SERAMPORF
SRP217 = DA e e M)
PP six KOLKATA PORT TRUST xxx I ST

WIS T SR o
Fifty Thousand —onlv -

R — . ST SRLIFOR VALLE SECEIVEL TRt U
ser: PET'S CARE & CURF h é,d L /
: \ S e i Y

720068 YA \1\\“3\&,\“.\5\,
Payable at par at ali branche. excepting ihe iwing brench ‘
ST AR . AUTHORISED SIGNATORY(S)
{E£S MO
SE
SERA3 /! Please siyn above

BN Over  INR. S0.000.00 sexsss
4 17 200681 0000?0002 - L5
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N
WIEST BENGAL POLLUTION CONTROL BOARD
laribesh Bhawan, 104, Block - LA, Sector I, Salt Lake
KNollata - 700 098,INDIA; Ph 335 9088,& Fax: (0091) (33) 3358073

Appliciiion Form for Consent to Operate for Green Category Industries

Application for Consent to Operate for discharge of cffluent, under Scction 25 and Section 26 of Water (Prevention and
Control of Pollution) Act, 1974 aud emission/continuation of emission under Section 2/ of the Air (Prevention and Control
of Pollution) Act, 1981.

Application No. : 5927046 Date of Submission : 27/10/2024
Category : GREEN

Industry Type : Hotels (up to 2¢ rooms and without boilers)

To ‘ From (Name and address of the unit)

The Member Secretary KISHORI MOHAN DUTTA & BROTHERS

West Bengal Pollution Control Board 4/3, RISHI BANKIM CHANDRA ROAD, HOWRAH -
Kolkata 711101

I/'We hereby apply for 'Consent 1o Operate'(fresh/renewal) under [i] sub-section (2) of Section 25 and 26 of Water
(Prevention & Control of Pollution) Act, 1974 to make discharge from land premises and [ii] sub-section (2) of
Section 21 of the Air Water (Picvention & Control of Pollution) Act, 1981 to make emission from the industrial plant
owned by M/s. SOURIBIBHA DUTTA for its unit located at 4/3, RISHI BANKIM CHANDRA ROAD, HOWRAH -
711 1017Tel N0.033-798099098 3 |'ax.-

I/We hereby further declare th:ii the information furnished below and in Appendices/Annexures are correct to the best
of my knowledge. I/We hereby submit that in case of change of status in regard of any of the information provided a
fresh application shall be made as required under the provisions of the related Acts. I/We hereby agree to submit to the
Board application for renew al of consent two months in advance of the related date of expiryof the consented period,if
to be continued thereafter.l/\V¢ undertake to furnish any other information within seven days of it's being called for by
the State Board.

I/'We enclose herewith Challan ol Rs.

deposited at Branch dated in favour of West Bengal Pollution Control Board being the Consent 1o Operare application

fee.

Industry Information

v
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'Smlc Sl Nocorsalr: 1o Giross capital investment in Lakhs.
2land, butlding, plant, machinery

‘ excluding capital investment on
’ pollution control system|
| (supported by affidavit, certificate from Charted J
YRS, , Accountantorannualreport)
Raw material(s): (attach addinonal sheet if required)  Raw Material Name Quantity/d

s RICE

80 Kg/Day 2

WATER 0.5 Kilo Liters/Day

3 VEGITABLE

20 Kg/Day 4

MEAT, FISH, CHICKEN | 19 Kg/Day

5 GROCERY ITEMS

12 Kg/Day 6
‘ WHEAT & FLOUR 7 Kg/Day
‘ . 7 OTHER INGREADENTS
;Product(s) : (attach additional sheet if required) Product/By Production Average
‘ product Name Capacity(Per Production(Per
; Month) Month)
; RESTAURANT | 500 480
; Numbers/Day Numbers/Day
1Watcr consumption(KLD) Source Consumption Quantity (KL/D)
\Industrial - Domestic 0.2
IDomestic - ) B Others(Washing) 0.3
“Wastewater quantity(KLD) Source of Waste Water Quantity (KL/D)
I‘Industrial 2 Domestic purpose 0.016
! . Others COCKING & 0.024
|Domestic - WASHING PURPOSE
|Wastewater treatment facihity il any Final discharge to:

\(attach additional sheet if required)

No. of STP . ‘] Type of Discharge

Final Discharge to/Final

STP Capacity per day
point of disposal

Diesel Generator Sets

No. of DG sets | (apacity of each DG sets

Height of the stack above
DG sets

Height of the DG room

Noise pollution control meusures

370
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@logwmmmm treatment of DG roonI Exhaust mufflet

Air emission sources :(attach wditional sheet if required)

Air pollution control devices (\uufch additional sheet if required)
- _ i
——
| Type ! Name Specification
Existing HOOD, DUCU & CHIMNEY

) ATTACHED TO OVEN |

Solid waste : Nature Nature Quantity
WASTE FOOD 15

Name of applicant : SOURIBIBIIA DUTTA

Designation : PARTNER

Seal of the Company Signature of the applicant

Address of applicant : 4/3, RISI1l BANKIM CHANDRA |Contact Tel. no. of the applicant : 033-7980990983
ROAD, HOWRAH - 711101

Check-list of accompaniments: |Please put tick mark (-)as applicable]

(] The THIRD PART of the challan (in original) as proof of deposition of consent application fee

(] Undertakin/Affidavit/Annual Report/certificate from a Chartered Accountant (Item No.05)

[] Additional sheet agamst Rinw material and Quantity

[] Additional sheet against Itoduct and Quantity

[] Additiooal sheet against \\ astewater treatment facility

1] Ad.djtional sheet against Air cmission sources[]  Additional sheet against Air pollution control devices

Notes: =>  All enclosures. documents and analysis reports of Board’s recognised laboratories must be signed/
countersigned by the applicant with official seal.
=>  All subsequent correction in the application form and enclosures should be signed by the applicant or
any person autherised by the applicant.
=>  The form is (g be lilled preferably in by typewriting or legible hand writing.
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e Wnsom Purned - Dz Corpe Sarvared & Shammes |

Applicant Basic Info

5O D)

Salutaton st Name Middle Name

Mrs. Subhasree NA

Date Of Birth \ge Gender

10-JULY-1967 Female

Mobile Number nail Aadhaar

7980573689 boral.debo1984@gmail.com 839576431547
Site Address For Fire Lico: .

Country Slate District

India \Wesl Bengal Howrah

Rural or Urban

O Govt of West Bengal

Last Name

DUTTA

Date of Application
16-NOVEMBER-2024

Pan
HCOPD1959N

Sub Division
Howrah Sadar

ock/Municipality Block/Municipality Name Village Ward
U MC Haora (Municipal Corp) 14
Police Station “ost Office Address Line 1 Addres.s L.irie 2
GOLABARI iowish HE 4/3, Rishi Bankim Chandra POST A¢AA Howrah GPO-1,
Road P.S. - Golabari, Howrah
Pincode “earest Firestation Ward Number Borough Number
711101 Howrah 14 NA
Zone -
3
Applicant Type
Applicant Type Applicant Name
Individual KISHORI MOHAN DUTTA & BROTHERS
Floor Area Details
Storage Are: Square Feet ' Floor Number
! 450 ‘ Ground Floor
e _
Office Address Applican:
Country State District Sub Division
India West Bengal Howrah Howrah Sadar
Rural or Urban 'ock/Municipality Block/Municipality Name Village Ward
U MG Haora (Municipal Corp) 14
fr Address Line 1 Address Line 2
Police Station st Office 4/3, Rishi Bankim Chandra  POST A¢AA Howrah GPO-1,
GOLABARI Howrah HO Road P.S. - Golabari, Howrah
Mouza Name “ncode Nearest Firestation Ward Number
NA /11101 Howrah 14

Borough Number
NA

P & AR Department,Governmeii of .

ne

maintained by TATA Consultancy Services Ltd,

Generated on : 2024-11-16723'03:40.015
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= C) Govt of West Bengal
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Workshop Details

ne of the Owner of the o
Iding Mobile Number Of Owner Description Of Structure

PORT OF CALCUTTA 7980573689 RCC

Area Of WorkShop
25

Insurance Company Name Noture of Occupancy
NA NA

Occupier Details

Qccupier Office Address

Occupier Namo Occupier Is Owner

4/3, Rishi Bankim Chandra Road,
711101 A¢AA 711101, WEST BENGAL,
POST A¢AA Howrah GPO-1, P.S. - NO
Golabari, UNDER P;{MC, Ward No A¢AA
4

KISHORI MOHAN DUTTA AND
BROTHERS

R |

Hazaradous Substance 3¢

J \

! Storage or Processing :

! I
Storage

r“__h

|

[ Storage
L

ails

Article Name

Article Amount

Measuring Unit

Gas Cylinder (LPG) (For
storing)

38

Kgs

Packing Box

10

Kgs

Name Of Fire Safety Arrancement

Hydrant System
NA

Fire Detection Alarm System
NA

Accessibility Of Fire Engines
NA

Details Of Nearest Openr 11
Distance Of The Nearest O

Water
NA

Other Relevant Informurio

Height Of The Building Mel
25

P & AR Department,Governrie
Vers:

Sprinkler System
NA

“»1it And Directional Signs
NA

Capacity Of FirePumps Litres
Per Second
NA

irer Premises

ccess Details
NA

 Heading

Iiure Of Occupancy
Slorage

Bengal All rights reserved | Site Hosted By Webel Technol
maintained by TATA Consullancy Services Lid

HoseReel System
NA

Fire Engines

NA

Capacity Of Fire Pumps
Normal Work Pressure
NA

Approximate Area Square
Meters
NA

Annual Municipal Value Of

Warehouse Or Workshop
0

Fire Extinguisher
5

Number Of Fire Trained Staffs
4

Capacity Of Underground Or
Overhead Reservoir
NA

Approximate Depth Meters
NA

Other Information
NA

Generated on : 2024-11-16T23.03 40 319
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[ Simgpe Window Ports - Chizen Cortric Seevices & Sobemien |

Obtained FSR
YES

Obtained FSC
YES

Reason For Rejection
NA

License Duration Details

License Duration
1 Year

Old Application Details

AIN

1t of Wes hts reserved. | Site Hosted By Webel Technol
P & AR Department,Government of Wit Bengal.rft\‘glglgamed by TATA Consultancy Services Lid.

Version 10010 Bela | Site best viewed on Chrome/Firefox/Edge, on a 16:9 aspect ratio screen

)5}2/,_

Application Date

[

5%

Obtained SSL
YES

Applied Fire License Earlier
YES

O Govt of West Bengal

SSL No

0

Earlier Application Rejected
NO

Plot Number

Status

Generated on : 2024-11-16T23:03:40.377
ogy Limited (WTL). |Designed,developed,and
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T g & REGISTERED POST WITH A/D QW\@ MW~ K
NN I —
‘Jwiw)DEUVERY/AFHXAHON(NVPROPERTY
Y THE ESTATE OFFICER

7 THE.CENTRAL GOVERNMENT IN EXERCISE OF THE
POWERS CONFERRED BY SECTION 3 OF THE PUBLIC PREMISES

APPOINTEDY B

ST -
w(r:\/-b_f_l-(/N OF UNAUTHORISED OCCUPANTS) ACT 1971-40 OF 1971.)

QQ} \_‘.v) ) : ’ , ‘

«*\u;,,.\;.&;fﬁee of The Estate Officer i 2 L)
Kolkata Port Tryst Aessditia g L/ g o aee 4'
15, Strand Road, 4th Floor, Kolkata-700 001 v
Ana Court Room at The 2nd Floor of Kolkata Qrdarblo; g pated Q g‘j ' ﬁg
Port Trust's Head Office, Old Buildings, ‘ i
'S, Strand Road, Kolkata - 700 601 - Board of Trustees of ihe’ Por
) -“of Kolkata.

10 )
3 ~ qys-
Shr:.. Aghit Kumar Dutta & Ors. SHRI ASHIT KUMAR DUTTA & ORS.
Shri Ajoy Kumar Dutta,
Shri Arun Kumap Dutta,
Shri imiys Kumar Dutta,
and 5ri Kashori Mohan Dutta for self
and as guardian cf Spi Mukunda Dutta
Dev Dutta(uinor) ang Sri 4vik Kumar (mwinor )

Sogs ard heirs of Late Ambica Coomar Dutta,
4/3, Chendmari Ghat,
HowraH,

e i R

AND ANY PERSON/S INTERESTED
ON THE PROPERTY UNDER SCHEDULE

Whereas | the undersigned, am of opinion on the grounds specified '
uelow that you are in unauthorised occupation of the public premises mentioned
" the schedule below and that you should be evicted from said premises

GROUNDS

THAT YOU HAVE VIOLATED THE FUNDAMENTAL CONDITION FOR GRANT QF
TENANCY UNDER MONTHLY TERM IEASE AS GRANTED TO0 YOU BY THE

KOLKATA PORT TRUSY. THAT YOU HAVE DEFAULTED- IN MAKING PAYMENT

OF RENTAL DUES WO KOLKATA PCRT TRUST IN GROSS VIOLATION OF THE
CONDITTION OF TENANCY UNDER MONTHLY TERM LEASE. THAT YOU HAVE
PARTED 4ILH POSSESSION OF THE PUBLIC PREMISES TQ M/S. K.M, DULTA
& BROS. (DUTTA CABIN) WITHOUT HAVING ANY AUTHORITY UNDER I.AW,
THAT YOU HAVE NO AUTHORITY UNDER LAW TO CONTINUE IN OCCUPATTION
OF THZ PUBLIC PREMISES AFTER EXPIRY OF THE PERIOD AS MENTIONED

I T2 NOTICE 7O QUIT DATED 29,4,1998 AS SERVED UPON YOU BY THE
PORT AUTHORITY. THAT YOU ARE IN WRONGFUL OCCUPATION OF THg PUBLIC
PREMISES AND LIABIE T0 PAY DAMAGES FOR UNAUTHORISED USE AND
OCCUPATION OF THE PORT PROPERTY IN QUESTION UPTQ Ty® DATE OF
HANDING OVER QF CLEAR{ VACANT AND UNENC WBERED POSSESSION TO KoPT.
AN APPLICATION FROM KOLKATA PORT TRUST DATED 21.8,1998 13 ENCLOSED
WHICH ALSO FORMS A PART OF THE GROUND, //JZ/L

PLEASE SEE ON REVERSE
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NOw, therefore, in pursuance of Sub-Section (i) of section 4 of
the public Premises (Eviction of Unauthorised Occupants) Act, 1971, |
bereby. call upon you to show cause on or before _25.4.08
Why ; huch an order of eviction should not be made.

<

\\\\}' And in pursuance of Clause (b) (i) of Sub-Section 2 of Section 4.

«Palso call upon you to appear before me in person or through the duly
authorised representative capable to answer all material questions
.connected with the matter along with the evidence which you intend to
produce in support of the cause shown on 25.4.08 at
3-00 P.M. for personal hearing. In case you fail to appear

on the said date and time, the case would be decided exparte.

SCHEDULE OF THE PUBLIC PREMISES
REFERRED TO ABOVE

41l that the piece and parcel of land msg. 35.12 sq.m. and land
alongwith two goomtiecs altogether msg. 25.55 sq.m. and one
licence plot msg. 16.350 sq.m. or thereabouts are situated at
Chandmari Ghat Terrace, Thane District and Regn., District Howrah,
It is bounded on the north by the said Trustees' land used as
bathing ghat for the general publie on the south by the said
Trustees' land as passage on the east by the said Trustees'
brick built wall on the west dy the Trustess' open lamnd used

as footpath. Trustees' means the Board of Trugtees for the Port
of Calcutta.

Nt

%

l.\“'*'7 . ‘]’,
% . DATED 2.4 08 "ESTATE OFFICER

SERVICE TO THE KOLKATA PORT TRUST THROUGH LAND MANAGER
Ko PT / LABOUR ADVISER & INDUSTRIAL RELATIONS OFFICER,
Ko PT. AT 15, STRAND ROAD, KOLKATA-700 001,
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o S Estate Officer, Kolkata Port Trust

“"A

e Procaedmg; No» ;

olntad by the Contral Govt Under Sectlon 3 of the Public Premises
(Eviction of Unauthorised Occupants) Act 1971

é‘;‘@ - 0f__260% _ Order Sheel No. 2;_

AT BOARD OF TRUSTEES OF THE PORT OF KOLKATA

VAW YIS
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e D
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ALK A

FINAL ORDER

Factual aspects, of .the case are briefly

recapitulated in ordér‘ to bnng out the issues

T ii{'i:loli?éd'f_' 275 sq. feet of 6pen space on the

terrace of Chandmari Ghat, Thana: Howrah,

‘District & Registration Dist: Howrah with two

goomties were allotted to Babu Ambica
Kumar Dutta, C/o .Messrs. Dutta Brothers
on 23.8.1934.on monthly term lease for
Tunning a shop. The Port Commissioners by
their Resolutfon No0.136 dated 22.2.1954
sanctioned licensing of 378 sq. ft. of space to
the same party for use as a sitting place for
customers for the adjoining restaurant. After
demise of Ambica Kumar Dutta on
13.12.1954, the property was mutated in
favour of his legal heirs Kishori Mohan Dutta
(eldest son) and others w.e.f. 1.4.1955.

~

The above occupation was ‘later
comprised ‘under occupation No. HL-25/1
and HL-25/3 described as two plots of land
measuring about 25.55 Sq.m. and 35.12
sq.m., respectively. Shri Kishori Mohan
Dutta eﬁpired on 19.7.1969 and the leases
continued in the name of the other legali heirs
of Ambica Kﬁmar Dutta whose names were
confirmed through Police Authorities in

1955, 1965 and 1976, Sometime during ‘
| =l
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- =%, Estate Officer, Kolkata Poft: Tnust

Appolmod by the Central. GOVL Under Sectlon 3'of the Publlc Premlso‘l
(Evlctlon of Unauthorlsed ‘Occupants) Act 1971 /

5( 59

7

Proceodipgs No é‘# 4 of -2 ‘901/’ Order Sheet No. .__:2_8/;_

B@ARD OF TRUSTEES OF THE PORT OF K@LKATA
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continuation of the said leases in favour of
the legal heirs, a chajja encroachment of
about 16.350 sq.m. under HL-25/3/1 was

allotted to them on licence basis.

Notice to quit dated 29.4.1998 was
served upon Shri Asit Kumar Dutta, Shri

Ajay Kumar Dutta, Shri Arun Kumar Dutta,

Shri Arﬁiya K’umar Duta, Shri Avik Kumar
Dutta (all sons of Late Ambika Coomar
Dutta) and to Smt. Tripti Rani Dutta, wife of
Late Kis?ori_Mohan Dutta for herself and as

"natural guardian of her two daughters and

one son viz. Smt. Saberi Dutta, Smt.Sahana -
Duttai and Shri Raja Dutta, as per statute to
determine the tenancy under lease on the
ground of failure to pay rent and taxes on
and from July, 1983. It is the case of KoPT.
that occupation of the aforementioned. plates
by Asit Kumar Dutta & Others (OP herein)
had become unauthorized after expiry of the - :
period as mentioned in the notice to quit,
Accordingly, KoPT filed an application dated
28.8.1998 seeking eviction of OP .on the
ground of default in payment of monthly
rent. KoPT submitted thét OP was in
wrongful occupation of the public premises
in question on and from st June 1998 and

liable to be evicted. KoPT declined to consider
==
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tate Officer; Kolkata Port Trust

\bNho Central Govt, \Under Section 3 of the Public Promises
(Evlctlon of Unauthorised Occupants) Act 1974

Order Sheet No. __j__ ‘2"
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' | BOARD OF TRUSTEES OF THE PORT OF KOLKATA
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Delle > O7Hns
~’?payxnents tendered by M/s. K.M. Dutta &
Bros. (Dutta Cabin) and by M/s Kishori
Mohan Dutta and Bros. as payments by
recorded lessee stating that the said firms
were separate legal entities and OPs had
parted with possession under diéguise. This
Forum of Law examined the papers
submitted by KoPT in connection with the
application for eviction which also included
letters from M/.s. K.M. Dutta & Bros. (Dutta
Cabin) confirming payment of rental dues by
the said partnership firm which was sét up
during the life time of Asit Kumar Dutta in
1971. As per these documents Asit Kumar
Dutta had died unmarried and the tenancy
was thus continuing in the names

of
partners of the said firm who had deposited

rent..

Brief factual aspeéts of the tenancy

the Dbasis of
correspondence between KoPT and OP during

ascertained

were on’

1934 to 2005 as original lease documents

were not available. This Forum of Law

formed its opinion to proceed against O.P.
under the relevant provisions of the Act and
issued Show Cause Notices u/s.4 of the Act
(for order of eviction) and u/s.7 of the Act (for

recovery of rental dues) both dated 2.4.2008

29% 0 4.

- 379
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L mw\epEstate Officer, Kolkata Port Trust

ointed by the Central Govt, ‘Undor Sectlon 3 of the Public Promises
{Eviction of Unauthorised Occupants) Act 1971

200 g Order Sheet No. j/
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- through

-_’Zembers in the name and style of Kishori

Mohan Dutta and Bros, also known and
called as K.M. Duitta & Bros. To
contradict the KoPT’s allegatmn regardmg
“unauthorized parting with possession”, it
was asserted that Kishori Mohan Dutta and
Bros. were carrying out their business in the

public premises since long back with full

| lmow—ledg_e of KoPT. It was contended on

behalf of OP that Kishori Mohan Dutta and
Bros. and M/s. K. M. Dutta & Bros. were the
same firm and that rent deposited by Kishori
Mohan Dutta and Bfos as well as by M/s. K.
M. Dutta & Bros. were accepted by KoPT for
a considerably 101:1g period as confirmed
several rent

submitted that a family business under ga

deed of partnership was formed after death of

Asit Kuamr Dutta and all the partners were
legal heirs of Late Ambika Kumar Dutta, the
original lessee and KoPT accepted rent from
M/s. Kishori Mohan Dutta & Bros. (M/s. K.
M. Dutta & Bros.), being aware of the
formation of partnership firm amongst the
family members. It was also submitted that
that Demand Drafts/Cheques tendered by
M/s K. M. Dutta & Bros. were returned by
KoPT in 1999 on the ground that they were

not tendered by recorded tenant, In course of

bl

receipts. It was.
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~ i Estate Officer, Kolkata-Port Trust

Appolnlﬂd by the Contral Govt Under Section 3 of the Publlc PromJ“'

j : ,‘4 (Eviction of Unauthoriseu'Occupahts) Act 1971 ,
f ;. Proceedings No. & 5/ 2 Of 2 MZ/ Order Sheat'.”fNo;.':- \22—
R B@-ARD OF TRUSTEES OF THE PORT OF KOLKATA |
VS

MW@mxaM

Q9 Ecaring-; Shri T.B.Roy, Advocate assured this
Forum of Law on behalf of the legal heirs of

/2 /0. /o :
the deceased/lessees to clear up KoPT’s
) dues/charges in installments.
a é" KoPT = objected  to the ;
- < |
;;,. é-“ | submissions/assertions of OP regarding ‘ ’
A » , acceptance of M/s. K.M. Dutta and Bros. as
. authonzed tenant in place of legal heirs of
original - lessee and su_bmltted that a
partnership firm formed by the legal heirs
cannot tl)c considered as a successor of the
driginal lessee.
U AL S LR 4 _Ur I .
R - r[ ‘r:j:] Record§ of the case revealed that arrear
rent were accepted by KoPT from M/s. K. M.
{ o e ; . t ”ﬂjh/ Dutta & Bros. on several occasions from the
Kolleatz year 1986 to 2004. OP failed to comply with
R/ Head ,sgﬁ;\,m ‘\‘ﬂf" the order of this Forum of Law for payment
'fice/of the L4 Extaic Officsg of Rs.2 lakhs to KoPT together with monthly

ALRATA PORT TRU>T
bill for compensation, without prejudice to

the rights and contentions of both the
parties, to confirm its submission for clearing
arrear dues towards occupation" of the
premises. In this connection OP’s plea was
that their restaurant ° business was
temporarily closed by an order of the
Pollution Control Board against which they
had moved"a petition in the Hon’ble High
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o W Estate Officer, Kolkata:Port Trust

pointed by the Central Gavt; \Jndor Soaction 3 of the Public Promises
(z}\\ (Eviction.of Unautharised Qcgupants) Act 1971

. apanted ’;\
N Prbceawqqs\hlu & S0 o 2 0'04/ Order Sheet No. 35
| """ BOARD OF TRUSTEES OF THE PORT OF KOLKATA

Mkwbw & oA

_%
Q,? Court, Calcutta and were hopeful of a

favorable order after which business would

/2410 . po
N commence and KoPT’s dues paid.

- T The matter of recovery of possession of the

< iRz ‘:‘; public premises as prayed for on behalf of

,:'; xe- * “; - Z—z’ Port Authority acquifed a new dimension

\‘o Nt A ﬂj with the aforementioned order of the West

o . & | Bengal Pollution Contrdl Board for

Drh: ; “j :u enforcement of environmental laws on

R A—:“_;.—les'ﬂ running of restaurant business of OP from -
s the premises 4n question. Though this did .

'. s . not form a part of the original ground for

. eviction I could not ignore the above fact as it

0
N\ HJL? k‘ﬁ - ::‘113 \ D
 !0ce ot ks

) , Hen for running a shop/restaurant. [ have duly
LK 4 v Y e .

had an impact on continuance of the lease

considered the application of M/s. Kishori
Mohan Dutta & Brothers dated 23.4.2009
regarding -their inability to liquidate the
/ arrears till the matter of reopening of the
premises for any business/trade’ or

profession * is finalized after obtaining

necessary permission from West Bengal
Pollution Control Board as per order of the
Division Bench of the Hon’ble Calcutta High
. Court dated 19.9.2008. I have also
considered the reply to the Show Cause
Notice and objection‘s filed on behalf of OP

and all the papers/documents as produced

on behalf of KoPT in course of hearing. After;
i /8
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m Estate Officer, Kolkata‘Port Trust
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all the  materials and

submissions/arguments made on behalf of

considering

the parties as brought before me in course of

hearing the following issues have come up for

adjudication:
1. Whether

invalid for not serving of the same to

Show Cause Notice is

individual heirs whose names were

mentioned in the notice.

2. Whether Show Cause Notice is
mvalid due to service of the same to

the.“dead persons”.

3. Whether non-production ‘of the lease

deed and non-mentioning of the plate

Nos. in the schedule of the
notice/application are fatal for
drawing up proceedings under this

Act.

4. Whether acceptance of rent after
service of ejectment: notice dated

29.4.1998 amounts to'.waiVef of the
said notice.

5. Whether KoPT’s allegation of non-
payment of rental dues hag any merit

in the light of payment tendered by
— Ll
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\i\(\ ‘Estate Officer;Kolkata.Port Trust

< sornted v‘; Appointed by the Central Govt. Under Section 3 of the Public Promilses
= "o ‘{{‘ (Evlct«lonof\ Unauthorised Occupants) Agt 1971
iﬁ; Aact 1::. 59 of 171 E,&l K
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| % - ‘BOARDOF TRUSTEES OF THE PORT OF KOLKATA
B it Y
‘oeioman DeFT oo Opfn
: ,
Az M/s. KM. Dutta & Bros./ M/s.
== T _ .
£2\ 70, /09 Kishori Mohan Dutta & Bros. and
RN whether there has been any
- i ’\ _ unauthorized parting with possession
- ~ in favour of M/s. K.M. Dutta & Bros.
! o7y .
";; Foviial ~ s ::// 6. Whether O.Ps are in default in P
N, \?/ . .
W & making payment of rental dues to
\\ Q’ .~..;"'ﬁ\\ . ! ’
, J:. ;5‘ *, KOPF. )
DY OJex Ur , '
T rFiCER 7. Whether the ejectment notice dated - ™
ot P LT 1rUST o ,
29.4.1998 as served upon OP could
g . . e Qrder/s _ be considered as a valid and lawful
.o d oy ’.i;;cr .
Kolxala ! : ‘termination of OP’s tenancy under
| f Heed Assipiant ﬁ re lease. - . .
l N Bee of the . o rate Office ) .
DRGSR 8. Whether OP is in wrongful

occupation of th_é public premises
after expiry of the period as
mentioned in the said notice to’ quit
dated 29.4.1998.

9. Whether- appeal for -alternative
accommoda‘gfon /arrangement in view
of closure of ‘hotel or restaurant
business in question by order passed
by the Hon’ble High Court, Calcutta
and Pollution Contro] Board, West

Bengal has got any merit in decidin
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Estate Officer, Kolkata: Port Trust

APP"'““C“P)’ the Contral Govt. Undor Section 3 of the Public:Promises
(Eviction of Unauthorlsod Occupapts):Act 1971

Proceedings No. 54’ O O{ ,QMZf Order Sheet No:v é% =/
. BOARD OF TRUSTEES OF THE PORT OF KOLKATA

7 3 . VS ‘
il I coran DBl oo OFLuA
P ,
A9 any question before this Forum of
‘ /2 /O /g Law'

e With regard to the “pvoints raised. on
‘*%. behalf of OP under issue Nos. 1&2, 1 hold that
, . :J notice to all person/s interested in the
- i 5”7/,’ property under schedule was given through
' qe:*‘ ~ affixation of notice on the property as per

provision under P.P. Act. As per report of the
Process Server dated 7.4.2008, one Kanai
Chattezj'ee on behalf of Asit Kumar Dutta &
Brothers stood as witness for affixation of

/
such notice on the property on 7.4.2008. In

oy 13 vdumd W . : :
= : cFICER my view, the purpose of drawing attention of
_— P AGST . : :

foobmnte ’ the persons interested in the property has
. . been fulfilled as per mandatory provisions
s ' under the P. P. Act and there should be no
Yalksts : e
; (3 1° doubt regarding effective service of notice to '
’ Ee/ “Hicas “all concerned. Shri Anjan Kumar Dutta
Mfice of the B ' 7 .
At being the Constituted Attorney of Amiya

Kumar Dutta, Saberi Dutta, Archita Dutta
and Sahana Kar executed his Vakalatnama
in favour of Shri Tarit Baran. Roy, Advocate
and also signed verification of.the petition of |
objection/Show Cause Reply on 22.4.2008 as
' a partner of M/s. K. M. Du&a & Bros. In a
situation where the partners of the firm M/s.
K. M. Dutta & Bros are all the legal heirs of

original allottee/lessee (Late Ambika Kumar ‘
—_— '
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R Dutta) and the matter is being represented
m by Shri Anjan Kumar Dutta as a partner of
the said firm, I do not find any scope for
T ey considering the matter otherwise. In fact, it
. "i:-‘-\ is futile to assert any question about
.';&(‘ ~ :u‘:‘; maintainability of the proceedings on behalf ’
= ) o3 of OP in the facts and circumstances of the
.’-‘i, N case. Hence the issues raised by OP are not
ty, o 5 tenable. .
o oo XU
& wlERs Issue No.3 regarding non-production of
ot .lease deed ‘and non-mentioning of plate
"“"‘;_cf”“ nos./occupation no. as raised on behalf of
Koissi e OP, one must have to consider the scope for
| “fﬂ}Y’},m ﬁ[{o adjudication of thf: matter under statutory
MY e ol -2 tH.ase Offier provision of P P. Act. This Forum of Law

formed its opinion to proceed against OP

under the relevant provisjon of the Act. The
grounds mentioned under the Show Cause
Notice were subject to contravention by OP
who had ample opportunity to demolish them
by way gf producing relevant

| papers/documents/arguments. . The
' papers/documents as produced by the Port

Authority in course of hearing as maintained

in the official course of business of the Estate

Department, KoPT has definijte evidentiary

value and presumption of law muyst go in

favour of the Port Authority unless such

A
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A9 presumption is contradicted by  producing

oy suitable material. As per. record of KoP’I‘,

o occupation No.HL-25/1 for land measuring

) . 25.55 sq.m. and occupation No.HL-25/3 for

= o A‘ land measudﬁg 35.12 sq.m. were granted on

~‘ o + \L: monthly term lease by KoPT and occupation

2 T ::;“  No.HL-25/3/1 for area measuring 16.350
e L5 N sq.m. was granted on licence by the Port
. S Authority for chhaja encroachment. As per.

law a monthly lease in respect of an

immovable property in favour of anybody can

be created without any registered lease deed

. and even by oral agreement if it is
;JTEQ-'.?;_\,i ‘JU:: accomp.anied by delivery of possession.
Kebiniie g :,RT There is no queétion of denial in respect of

i bd‘ eurr  Ordes/s possession/oc_cupation of .OP in the ?ort :
Bolkan o ~Beer property in question. There is no scope for
,1\/ - /!??“am o deqial that grant of'lease necgssarﬂy mvolves
| )tﬁ\c,c :f e 13 Late Ofgoas payment of rent to the lessor/KoPT etc. QP’S
TRATS ocras - occupation of the public premises as
menﬁoned in the notice is a fact whatever the

status of such occupation. The scope for
adjudication is whether such. occui)ation.is ’
“aquthorized” or not. The schédule to the
‘notice clearly identifies thie property with
delimiting boundaries to specifically identify
the said property. Further, the application of
KoPT as attached to the Show Cause Notice
u/s.4 of the Act dated 2.4.2008 E{ia?rly /) %
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2 mentions the plate nos. as HL-25/1, HL-
. > 2. | 25/3andHL-25/3/1. so, non-mentioning of
/2. /0. /o / /3/ ont.Jnmc, . g
the plate nos./occupation nos. is not
} - relevant. Hence the issue raised by OPis not
g tenable. :
i =
CI o
"::&) .
7

Regarding Issue No.4, I am of the view '
that acceptance of a_frear rental dues after
service of ejccn:nent notice cannot be termed
as waiver of that ejectment notice. To take
e HLL)J;R this view I am fortified by decision of
P RUST
) Ol'déf/s
Koivmw

Allahabad High Court reported in AIR 1952
icer
Ff ne . ng\,m ﬁ’lo

All 863 where it was held that if within the

time fixed in the notice to quit, rent already
- Offies
N !

due from the lesseg for a period prior to the
date on which he was to vacate, is accepted

amount to a waiver of notice to quit on the
part of

by the lessor, such acceptance does not
lessor/landlord.

OP has not
contended that rent bills have been issued

after expiry of the notice period thereby

recognizing OP as tenant in respect of the
premises in question. The purpose of serving

ejectment notice or notice to quit is to
-determine the tenancy,

declaring cessation of
relationship as landlord and tenant. The

the photocopies of the rent receipts granted
by the

materials produced before me particularly

Fart Authority for payments made
Riyments made Y40
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———‘——ﬁ N .
’2./0./p leads me to the conclusion that KoPT had
K 5 never consented to OP’s occupation after
‘ expiry of the period as mentioned in the

ejectment - not1ce dated 29.4.1998 and KoPT

,‘ b‘" *

(g1

was accepting payments on account of arrear

wed
g

= *.,:F’g

rental dues and not in respect of rent against

>
45; I

<

<

. LD current monthly rent bills or demand. In
' such a situation, OP’s contention of waiver of
ejectment notice cannot be sustained. To
consider the matter of waiver one must have

to show that there was intention on the part
= O'@O R Or P

£ FICER of lessor/landlord (KoPT) to the continuance

- 14 PURT 1KUST

of OP’s occupation in the Port property. In - y
P r; Pleq o7 0 D daf absence of such material the issue is decided :

¢ Kowa . ' against OPs

Head

TR 6 i i Issue Nos.5, 6 & 7 have been

+ ¢ Officer
MRATA L1 TUsP considered by me on the basis of all the
documents made available by both sides.
From KoPT’s records, I find that North Pérr,-
Police Station (NPPS) had submitted a report
dated 8.2.1965 confirming the names of legal
heirs of Ambika Coomar Dutta. The .report
also mentioned that the legal heirs were
running a restaurant styled “Dutta Cabin”.
The long tenancy record also’ indicated
payments made from time to time by M/s.
Kishori Mohan Dutta & B;os. as also—b/y_?M / s.Z 52
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Qo KM. Dutta & Bros., long before issue of
ejectment notice by KoPT. ‘Some of these

Payments were kept in suspense account. A
‘_ Partnershlp Deed of M/s. Kishori Mohan
’ Dutta & Bros. shows the legal heirs of
% Ambika Kumar Dutta as partners. I find that
N | A . KoPT was aware of operation of a restaurant !
named Dutta Cabin from the above premises
BRI at least after receipt of the police report dated
BV s Oy  8.2.1965 if not earlier. The lease was
Kl i BT inUsT, originally granted to Babu Ambica Kumar N
‘Dutta, c/o Dutta Brothers in 1934 in
o0 connection with running a shop Hence
' ‘ - running of a shop/restaurant from the above
Hei !ZW\ ot (ql/ o premises with - a hame different from the

name of the lessee was known to KoPT.

Payments tendered by M/s. Kishori
Mohan Dutta & Bros. were kept in suspense
account for reasons not piaced before me. In

the absence of any communication from

KoPT to the recorded lessees regarding
functioning of bu_tta Cabin or M/s. Kishori
Mohan Dutta & Bros. from the said pPremises
being unauthorized, I am inclined to believe
.that the original individual lessee and/or his
legal heirs were permit’_ced to run their

hotel/restaurant business from the premises

in the name and style of Dutta Cabin%%
_
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?\,‘7 - ——%shori Mohan Dutta & Bros. Abbreviated
12018 |0 name of M/s. K.M. Dutta & Bros. was
< loosely used by the lessees in their

- letterhead. The Trade Licence of Howrah
1 Municipal Corporation, tax payments, eétc.

were all in the name of M/s. Kishori Mohan

vy

\ “,‘
1y '6
S
-y

. DuEta and Bros. Hence,lnon-a‘cceptance of
rental payment by M/s. Kishori Mohan Dutta
and Bros. or M/s. K.M. Dutta & Bros. by
KoPT cannot be accepted as evidence of non-
payment of dues by the authorized lessee.
2T JX0_R Or This is all the more relevant as the partners
e of the said firms are the legal heirs in whose . '
~ favour KoPT had mutated the lease. It cannot -
be accepted that the large number of legal
{ f B heirs in whose favour mutation was done by
1« aer A e ﬁ! o KoPT could run a business without adopting
;A L fdf‘"" a separate business name which in the
instant case was M/s. Kishori Mohan Dutta
& Bros. In the above sceﬁario, the allegation
of KoPT brought out in the course of the
proceedings that the lessees had parted with

possession is not established.

In respect of the issue of default in
payment of rental dues before issue of
ejectment notice by KoPT on 29.4.1998, there

has been no.denial by OP who has submitted
idence of payment of outstandi th
evi paym andmg afg j 6@
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vy [ Ejectment notice along with details of some
/2. 4o, , bPayments returned by KoPT on the ground of

AT
the same being tendered by third party. In

s B h s b
Foalc PIRE Y
. akd

g 7':; H A.‘!.;ar‘i

the course of hearing OP agreed to clear the
dues on commencing business after
obtaining relief from the High Court in
S respect of the order of the PoHutJon Contro]
| Board of W, Bengal. Records show that there
& \ was erratic payment and default on the part
S of the reorded lessee/ M/s. Kishori Mohan
I e Dutta & Bro¥./M/s. K.M. Dutta & Bros. in

timely payment of rental dues. This is also

¢
o a

l‘f ‘

A Drder/s Lo
o i iger confirmed by annexure to OP’s written

MNariia ..

Submission filed on 24.6.08 and statement
'F/ Hed AT)scent {91/‘0 of dues handed over by KoPT to OP on
e il o 31.10.2008 during the course of the hearing,
Anjan  Kumar Dutta by his  verified

application as filed on o, 1.2009 clearly

admltted the position with regard to non-
payment of rental dues to KoPT for the period
July 1983 to May 1998 against the claim of
Rs.7,29,969.87. I do not ﬁnd any scope to
adjudicate the matter of non—payment of rent
as claimed by the Port Authority against OP.
-Hence, validity ang legality of serving
ejectment notice by  Port Authonty,
demandlrg Possession from OP cannot be

: challenged. The issues of default in %t
“w W
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joy of rental dues and service of ejectment notice
?\‘\ L3 . . .'.
/2. 1o, /e are accordingly decided against OP

Regarding issye no. 8 of wrongful

OCCupation, it ig Iy considered view that

H *’% “possession” and “authorized Occupation” are
: . AT ,:" Not same ang have different meaning in
)U‘:: o ’ S'\n?l’ deCiding.- any duestion of law. One may be in
' N e Possession of the pubh'c;‘ Premises but that
does not Mean that one is in authorized
OCCupation ip respect of that public
o pren}ises. I have not been shown any record
= )(D“)r ?E& Or argument to take the view that KoPT had |
Koo 2T kst intention to fecognize the occupants ag - .
ai i .. Ordetks authorised lessee after determination bf
‘;m“ | s tenancy by service of ejectment notice on
’ L ji’] » ,7!/0 29.4.1998. The properties o‘f the Port Trust
Offce of the v | ok cus are under the purview of “public Premises” as

OLRAT 5L Lt TRUSP

defined under the Act. Now the question
arises how a person becomes uhauthorizged
Occupant into such public Premises. As per -
Section 2 (8) of the Act the “unauthorized
occupation”, in relation to any” public
premises, means the occupation by any
person of the public prcrm'ses without
authoerity for such Occupation ang includeg
the continuance in occup_atioh by any Person

of the public premises after the authority
(whether by way of grant or any other mod
—>"20..
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. RS9 of transfer) under which he was allowed to
/200,70 occupy the premises has expired or has been
< determined for any reason whatsoever. As
o per Transfer of Property Act, a lease of
,,‘__ | Immovable property determines either by
\% - j efﬂux of time limited thereby or by implied
‘Q: ‘;-z" Swrrender or op expiration of notice to
o = determine the lease or to quit or of intention
o i i to quit, the property leased, duly given by
T Rk Oné party to another. As per Indian
T P Teun Easement - Act, Port  Authority  as -
o -+ Crdey, . licensor/landlord can revoke ‘the licence
d © Lreer

N granted in respect of property under licence.
l fload ﬁ&«i}mm 19;/ 10 The Port Authority by service of notice dated
'f/'fi‘& WA e iR rate Offiee 29.4.1998 had intended to determine the
- tenancy of OP 'under monthly term lease and
licence in question and did not recognize OP
as tenant by way of not issuing rent demand
after expiry of the period as mentioned in the
said notice of ejectment. As such, I have no
bar to accept KoPT's contention regarding
determination of tenancy by due Service of
ejectment notice as aforesaid on evaluation of
the facts and circumstances of the case,
“Damages” are like “mesne profit” that is the
profit drising out of wrongful use ang
occupation of the property in question. [ have
no hesitation in mind tg say that after expiry

of the period as mentioned in the said notic

— Il

<y
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. U of ejectment, OP .has lost its -authority to

1 i d is liable to
(2. /0. 1o occupy the public premises and i

e
25

. pay damages for such unauthorized use and
occupation. To come to such conclusion, I
; am fortified by the decision/observation of
‘; 5 | ~ 3, the Hon’ble Supreme Court in Civil Appeal
L} @5 : No.?988 of 2004, decided on 10t Decgmber
2004, reported (2005)1 SCC 705, para-11 of

the said judgement reads as follows:_

Para:11-“ under the general law, and in

cases where the tenancy is governed only by
o " the proﬁsions of the Transfer of ‘Property Act
;bY ;_;‘{;;'—‘"L'f-;':i;,fégg 1882, ohce the tenancy comes to an end by

Rk il il determination of lease u/s.111 of the

et o Ordenfs Transfer of Property Act, the right of the
‘;i“;. does s Bt tenant to continue in possession of the
olxsta - :

’é@) [97 / o premises comes to an end and for any period
| 2 RS IRAKA FERRS o1 o .

,‘ﬁ/)tﬁce of tue LA Fnte (Jfﬁ?-r : thereafter, for which he continues to occupy
ROLKATA ruwf 1RUs the premises, he becomes liable to pay

damages for use and occupation at the rate -

at which the landlord would have let out the

premises on being vacated by the’ tenant..

.............................................

Undoubtedly, the tenancy "under lease is
governed by the provisions of the Transfer of
Property Act 1882 and there is no scope for

denial of the\ same and a licensee c%
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29 claim any interest over the property in
question after revocation of license as

granted by the Port Authority for HL-25/ S L

)" " It is contended that KoPT’s intention to
get back possession is evident from the
conduct of the Port Authority and OP cannot

e T _claim its occupation as "authorized" without

- ZURT

receiving any rent demand note. The
o5r i ' ' question of "Hélding Over" cannot arise in
the instant cage as the Port Authority never

* consented to.the occupation of OP. In the
i des/ instant case, the monthly term leases were

. e " doubtlessly determined by the landlord

L e }(0 (KoPT) by a notice u/s 106 of the Act, whose

“ate nfﬁw validity for the purpose of deC1d1ng ‘the

F S TR

KolkaiL

| Hed

(Yuﬁ..‘: or ik

question of law has not been questioned by
OP and as per law OP cannot question
KoPT’s authority for service of motice for
revocation of licence in respect of. the
property in question. T_herefoi‘e, there can be
no doubt that the OP was in unauthorized
occupation of ﬁhe premises, once the leaseé
were determined and licence was revoked by
KoPT. In my opinion, institution of these
proceedings against OP is sufficient to
express KoPT’s absence of intention to
recognize OP as tenant under monthly term

leases and licence.

396
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In the instant case there was noO
consent on the part of the Port Authority
either by way of accepting rent from O.P. or
by any other mode, expressing the assent for
continuance in such occupation after expiry
of the period as mentioned in the notice to
vacate the premises. The Port Authority has a
definite legitimate claim to get its revenue’
involved as per the KoPT’s Schedule of Rent
Charges for the relevant period and O.P.
cannot claim continuance of its occupation
without/making payment of requisite charges
Schedule of Rent
Chargc.s. To take this view, I am fortified by 3
the Apex Court judgement report in JT 2006
(4) Sc 277 (Sarup Singh Gupta -vs- Jagdish -
Singh & Ors.) wherein it has been cléarly

as mentioned in the

observed that in the event of termination of
lease the practice 'followed by Courts is to
permit landlord to receive each month by way
of compensation for use and occupation of |
the premises, an amount equal to the
monthly rent payable by the tenant. In
course of hearing, it was submitted on behalf
of KoPT that the charges claimed on account
of damages was on the basis of the KoPT's
Schedule of Rent Charges as applicable for
all the tcnaﬂt\s /occupiers of the premises in a

similarly placed situation and such SCh%



.“l' “::\\h\" ﬁ”@ D
: A\ Estate Officer, Kolkata Port Trust

}“ippolntud by tho Contral Govt, Und

(Eviction ot Unauthorls

4 f

Bead /é‘;{}.mt ﬁ/[o

Ay ovanted
i Voo

Agt Wo. = af
(Ownaral At

S

Proceedings No

¥ 90

er Soctlon 3 of the Publlc Promlisos
od Occupants) Act 1971

C’/‘/'“ (')

re o R P& Order Sheet No‘_z/;L_

BOARD OF TRUSTEES oF THE PORT OF KOLKATA

VS

M %WMX@M

23

L2 1000
\_\

k‘:‘_\
ot
=

oy
w
R A -
[
\ LSO
<
N
A e
A1lek
P & ] "-Ub}

Y odey

dicu

" zee Officer

—>

of Rent Charges is notified rates of charges
under provisions of the Major Port Trusts Act
1963. In my view, such claim of charges for
damages by KoPT is based on sound
reasoning and should be acceptable- by this
Forum of Law. As per law, when a contract
has been broken, the party who suffers by
such breach is entitled to receive, from the
party who Has broken the
compensation ,for any lo§s or damage caused
té him thereby, which naturally arose in the
usual course of things from such breach, or
which the parties knew, when they made the
contract to be likely to result from the breach

contract,

of it. Moreover, as per law OP is bound to
deliver up. vacant and peaceful possession of
the public.premises to KoPT after expiry of
the period as mentioned in the notice to Quit
in its. original condition. As such, the issues
are decided in favour of Kolkata Port Trust. I
have no hesitation to observe that OP’s act in
continuing occﬁpat_ion is unauthorized and
OP is liable to pay damages for unauthorized
use and occupation of the Port property in

question upto the date of delivering vacant,

unencumbered and peaceful possession /Zj

KoPT. —7

--398
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K9 With this observation, I must reiterate

y /2700 that the ejectment notice, demanding

. F possession from OP as stated above has been
g validly served upon OP in the facts and
T circumstances of the case and such notice is
“ . | :3//-' valid, lawful and binding upon the parties. In
S @B\‘ 4 fact I have no hesitation in my mind to
declare . OP’s occupation as “wrongful
occupation”. In view of the discussions

above, the issue is decided in favour of KoPT.

In x;espect of issue no, 9 I observe that
5Y URDLR On this Forum of Law is required to adjudicate
1. ¢ I rFICER the matters within the ambit of the P.P. Act. I
Beb e PenT ikusT have no ground to consider the prayer of OP
Sl o2l | for alternative ‘accommodation/arrangement
o o in view of closure of business‘b.y order of the
_— Lﬂmam (9 /,0 ' Hon’ble High Court, Calcutta ‘and Pollution

%!ﬁcc of th=i & F.ace Offices Control Board, West Bengal. In fact, I have

SR et FEUSE no jurisdiction under P. P. Act to consider
any matter for allotment of any property {o - '

anybody. As such, I have nothing to do with

regard to Issue No.9 as propounded by OP.

Now therefore, in view of the discussion
above, I am left with no othér alternative but
to issue order of eviction u/s.5 of the Act

against OP for the following

reasons/ groﬁ-nds': M
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. .. .. Estate Officer, Kolkata Port Trust

e\x-ppointod by the Central Govt. Under Section 3 of the Public Premises
¢ (Eviction of Unauthorlsed Occupants) Act 1971

Proceedings No. _ 90 Of_2804  oershestio._ S 2—
BOARD OF TRUSTEES OF THE PORT OF KOLKATA
. . VS ,
Hs it feirrnar @i 022 o DA LA
29 B for revocation of licence cannot be
‘ 1210 (0 challenged by OP.
CT Ty 5.That .OP has failed to bear any
N witness or adduce any evidence in
3’3 “%} suppoﬁ of its occupation as
= VL :ﬁ// “authorized occupation”.
5%‘} \\&?" 4 6. That the ejectment notice dated
’f"?;-'fs-r, 3 e " 29.4.1998 as served upon OP is
valid, lawful and binding upon the
jJarties.
7. That GP’s occupation is unauthorized
BY Oy, o ) in view of Sec.2(g) of the P.P Act.
K@, ©o FFicey 8. That OP has lost its authority to
C T kgt occupy the public premises after
p“”'.[;"”" Orders, . expiry of the period as mentioned in
[ Kolgay, _ ek _ the said notice of ejectment dated
- Aﬁé’? | 20.4.1998 and as such -OP is in
rfvfﬁcf :f the ) g ’,d,?: gmcm wrongful occupation of the public
Mo EU:F‘ar ' premises and liable to pay damages

for unauthorized use and occupation
of the Port property in question upto’
the date of handing over of clear,
vacant and unencumbered
possqss%on to KoPT. ‘

9. That OP is not in aposition to carry
out the business of running a
restaﬁrant from the premises in view

of oi’der of the West Bengal Pollution

— LA,
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. sgg~Estate Officer; Kolkata Port Trust

A Appoy -4
".).5 A »\1{?“ by the Central Govt. Under Section 3'of the Public Premises
SN -\

‘{;{E R E (Eviction of Unauthorisod Occuppnts) Act 1971
";:‘:‘- P ) 3 & A \
\ﬂ% r‘o?‘eedm?? e (\.{ O o1 9\00 (\-( Order Sheet No. s e
> BOARD-“O; TRUSTEES OF THE PORT OF KOLKATA
- s .
' MN\M O @)'—mw_l.
O ? |
Q\ Contral Board, duly upheld by the
-ﬁ-—\
1) ' \0, Qo\O Hon'ble High Court Calcutta.
ACCORDINGLY, Department is directed to
w draw up formal order of eviction u/s.5 of the
) ‘,:_ Act as per Rules made thereunder, giving 15
& ' ; L % days time to OP to vacate the premises.
¢ : R It is made clear that any person/s
weSrL . whoever may be in occupation are directed to
o ¢ |- vacate the p/remiseS' in terms Qf the order
S b one Bt u/s.5 of the Act. I make it clear that all
' person/s whoever may be in occupation are
fit Crde : ; .
. .,ﬁc; liable to be evicted by this order and the Port
;\UL&‘:N ‘ ~ Authority is entitled to claim damages for
Hezs AL ony 13} f( o unauthorized us.é and occupation of the

iyl T oiase O " i /) N . .
L Offc property against OP in accordance with law-

up to the date of recovery of possession of the

same.

KoPT is directed to submit a report
regarding its claim on account of account of
rental dues,- if any, after_ taking iﬁto
consideration the payments tendered by M/s.
Kishori Mohan Dutta & Bros. and by M/s.
K.M. Dutta and Bros., kept in suspense
account. Similary, interest due on rent, if
any, may be worked out by taking into

S

account the payments tendered by the ;Zf/[
—>
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NIERAL O ~\Estate, Officer, Kolkata Port Trust

Apointed Sy the Central Govt. Under Section 3 of the Publlc Promlsos
= (Eviction of Unauthorlsed Occupants) Act 1971

Oq D QGDV Order Sheet No. __'S‘j___‘_
BOARD OF TRUSTEES OF THE PORT OF KOLKATA

%m Komon Bt Qm otz

Sroceadings No o

. partnership firm by way of cheque/DD which

12.10 Qo10

were returned-to OP.

KoPT is also directed to submit a report

regarding its claim on account of damages up

- .\  to the date of recovery of possession against
' &1 e ,
¥ a -“é OP, indicating therein the details of the
S )

=, @;ﬁ computation of such damages with the rate

DY ORDER Of
| E.0 B _:FICER
’ Ker\..\TA PONT i KUST

i

of charges so claimed for the respective
period along with amount and dates of
tendering payment by OP (which also
includes ,payment by M/s. Kishori Mohan
Dutta & Bros. and M/s. K. M. Dutta & Bros.)

for my consideration in order to assess the

damages as per the Act and the Rules made

thereunder. All concerned are direéted to act

L accordingly.
[;cr' fodeo (. derfs
RTIY e
Kolxgox d GIVEN UNDER MY HAND AND SEAL
} Head /ég& .60t (9] [0 M
Mice of the 1d "\ iare Officer
"OLKAT. . Gl TRUNT

(S. PRADHAN) -

ESTATE OFFICER.

v

***ALL EXHIBITS AND DOCUMENTS-
ARE REQUIRED TO BE TAKEN BACK
WITHIN ONE MONTH FROM THE DATE
OF PASSING OF THIS ORDER***
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'THE ESTATE OFFICER, KOLKATA PORT TRUST

% "'(Apbointagt by the Central Govt. Under Sectlon 3 of Act 40 of 1971 - Central Act.)
. Public Premises (Eviction of Unauthorised Occupants) Act 1971

\\' /‘,“ oy
\_4;‘5"7; 18, ;'\\\u . :
e OFFICE OF THE ESTATE OFFICER
15, STRAND ROAD (4TH FLOOR) KOLKATA-700 001 '
000 0 M K N a3t e e /2 la L@
counf Eo&m At the 2nd Floor KEASONED ORDERNO. K7 OF 7'
of Kolkata Port Trust's : 640 2004
Head Office, Old Buildings PROCEEDINGS No. ©4 —

15, Strand Road, Kolkata-700 001 BOARD OF TRUSTEES OF THE PORT OF KOLKATA
‘ ' : B -Vs -
SHRT ASEYY? XDMAR DUI'TA & ORS.

FORM "B

ORDER UNDER SUB-SECTION (1) OF SECTION 5 OF THE PUBLIC PREMISES
(EVICTION OF UNAUTHORISED OCCUPANTS) ACT, 1971

WHEREAS, |, the undersigned, am satisfied, for the reasons recorded below

i that Shri/ Smt. / Km / M/s, S04 4njan Kumar Dutta of 63/11, Baruipara Lane

Dunlcp,Kel-35 for gelf and on behalf of legal heirs of Late iubica
Kum":)nrt:tu'ruu"uunmbxtu&"mwrﬁe'y“aﬂﬂ"wy'"bb‘!ﬂ"'mfﬁrafgféa-"fﬁta the
leaanham-~prapar%-y.-~g_-fx-.-_-ISnte--mhgqg-«xumtm--mwca:.----4/5;--mmn_:knm--c,hnt
Howrah, comugnly knied as * Dutta Cabin ®(Opposite Howrdh Railwey
Stat'icn)' ........ ..., .........................

is / are in unauthorised occupation of the Public Premises specified in the Schedule below :

REASONS

THAT THE PURPOSE OF ISSUING SHOW CAUSE NOTICE U/S. 4 OF THE ACT HAS DULY
BEEN FULFILLED BY WAY OF AFFIXATION OF SUCH NOTICE ON THE PROPERTY AS.PER
MANDATORY PROVISION QF THE P.P.ACT. THAT THE PLEA OF SERVING NOTICE TO
“DEAD PERSON” IN DECLARING THE SHOW CAUSE NOTICE INVALID IS NOT
SUSTAINABIE AS LEGAL HEIRS OF THE ALLOTTEES IN RESPECT OF THE PROPERTY IN
QUESTION WERE NOTIFIED BY AFFIXATION OF THE NOTICE ON THE PREMISES AND
WERE DULY REPRESENTED BY THEIR ADVOCATES THROUGH THEIR CONSITITUTED
ATTORNEY DURING THE PROCEEDINGS. THAT THE EJECTMENT NOTICE, DEMANDING
POSSESSION FROM YOURSELVES DATED 29.4.1998 IS VALID/LAWFUL IN THE FACTS AND
CIRCUMSTANCES OF THE CASE AS KOPT NEVER CONSENTED TO YOUR OCCUPATION
AFTER EXPIRY OF THE PERIOD AS MENTIONED IN THE SAID NOTICE OF EJECTMENT.
THAT YOU HAVE ADMITTED YOUR DEFAULT IN MAKING TIMELY PAYMENT OF RENTAL
DUES TO KOPT AND AS SUCH, VALIDITY OF SERVING EJECTMENT NOTICE AND
WNOTICEFOR REVOCATION OF LICENCE CANNOT BE CHALIENGED BY O.P. THAT YOU
HAVE FAILED TO BEAR ANY WITNESS OR ADDUCE ANY ZVIDENCE IN SUPPORT OF YOUR
OCCUPATION AS “ AUTHORISED OCCUPATION”. THAT THE EJECTMENT NOTICE DATED
29.4.1998 AS SERVED UPON YOU IS VALID, LAWFUL AND BINDING UPON THE PAR TIES
THAT YOUR OCCUPATION IS UNAUTHORISED IN VIEW OF SEC.2(g) OF THE P.P.ACT. THAT
YOU HAVE LOST YOUR AUTHORITY TO OCCUPY THE PUBLIC PREMISES AFTER E}CPIRY
OF THE PERIOD AS MENTIONED IN THE SAID NOTICE OF EJECTMENT DATED 29.4.1998
AND AS SUCH YOU ARE IN WRONGFUL OCCUPATION OF THE PUBLIC PREMISES AND
LIABLE TO PAY DAMAGES FOR UNAUTHORISED USE AND OCCUPATION OF THE PORT
PROPERTY IN QUESTION UPTO THE DATE OF HANDING OVER OF CLE4R, VACANT AND
UNENCUMBERED POSSESSION TO KOPT. THAT YOU ARENOTIN 4 POSITION TO CARRY
OUT THE BUSINESS OF RUNNING A RESTAURANT/HOTEL FROM THE PREVISES IN VIEW
OF ORDER OF THE WEST BENGAL POLLUTION CONTROL BOARD, DULY (UPHELD BY THE
HON'BLE HIGH COURT CALCUTTA. A CERTIFIED COPY OF THE QRDER DATED 12.10.201%%
o

IS ATTACHED HERETO WHICH IS ALSO A PART OF THE REA SOIiﬁLEASE SEE ON REVERSE



.Y

il

NOW, THEREFORE, in exercise of the powers conferred on me under Sub-Section

(1) of Section 5 of the Public Premises (Eviction of Unauthorised Occupants) ?C;;a?’
[ hereby order the said Shri/ Smt. / Km / M/s, SbTi Anjan Kum: ‘....‘.13_5.‘.‘.“.,....?...0.. ) '-"g;irs
Baruipars Lane, Dunlop,Kol-35 for self and on behalf dh jedy

oI Late AuNfen Kumar Dotts ag: ESHETIYITEd ALtErHEY AND DY -bmgta

oy Tosted into the sexsehold property of Late Ambica Xmmar Dutta,
473, Chandnazi Ghat Howrsh commanily imeown aa MDutte Cabin® b e oo
(OPPOSItGEEM'ahBailwayS’ta"tI'ori) ................................. resvesaess YL )

and all person who may be in occupation of the said premises or any part thereof to vaca ef

the said_premises within 15 days of the date of publication of this order. In the event o

refusal.or failure to comply with this order within the period specified above the said Shri/

ot/ Km./Mis, FATL Anjan Komar Dutts of 69/11,. Barmipars leng..Dwnlop
Kol=35 for ‘Seif and on behalf or legal beirs of Late Ambica Kumar
Dutta as-constituted ALTOTrHey AND wuy body fHteLeHLEd THTS’ ‘tH¢ leage
hold property of Late Ambiea Kumar Dutta, 4/3, Chandmeri Ghat Howrah

.........................................................................

..............................................................................................................

and all other persons concerned are liable to be evicted from the said premises, if need be,
by the use of such force as may be necessary.

SCHEDULE

All that the piece and parcel of land,msg.35.12 sqg.m.

and lsnd alongwith two goomties altogether msg. 25.55
Sg.m. and one  licence plot  msg. 16.350 sg.m. or
thereabouts are situated at Chandmari Ghat Terrace,
Thana-Howrsh, District and Regn. District Howrah. Tt
15 bounded on the north by .the said Trustees’ land
used as bathing ghat for the general public on the
south by the said Trustees’ land &3 passage on the
east by the said Trustees’ brick built wall on the
west by the Trustees’ ocpen land used as footpath.

Trustees’ means the Board of Trustees for the Port of
KRolkatsa.

’

. o /Z,MW\
Dated . / 59//07’/({ Signature & Seal of the
Estate Officer,

LKATA PORT TRUST/LABOUR ADVISER &
R KOLKATA PORT TRUST FOR INFORMATION

COPY FORWARDED TO THE LAND MANAGER, KO
INDUSTRIAL RELATIONS OFFICER / LEGAL ADVISE
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,4\ N(;. 3700.

S No () 1\ 2 g\ﬁk ) 5
a 59
N FORM OF ORDER SHEET
NGBS TRICT \\&// t
taVot
COURT OF M
o //_’ %
Present i— 7
Suir / Case No. m Jodew ¥ 5
0% . % '
> versus S ? f'
w 91 Olfice action ake
5 S M A m = A /tD on .Inr':cr‘:\ ith date @nd
Svuial Order or Yo Signature - anied \gnature of
number. Proceeding. Jider or ather Proceeding ¥ ! of Courl. P paried
M ! when nesessary.
! 2 3 '...v V‘ 4 3 =0
Ag ; s
L 9.\&’ 7 ma. o appaai Bies _S____L_c_;&-. c_.f-(._?,) )[{,
- N w daved l 2 t o~ LD ,Nub

‘e?‘ S S I T "!’\ n,m
24 ~ 1) g o
— R becaung < EB-

02 24.11.(10 Admigsion matter is taken up

prima facie grounds in admigsion of

the Migc.appeal 1s‘admitted
caveator/respdt.ié present.Fix 24.1
stay matter in presencé of boph s 1de

any, to be filed in the meyntimes

= m«f&u& L(o\kaﬁ!’w? T'}""“‘s N

/
for hearing;.
Having heard the ld.advocate for the

in consideration of the grounds made

appeal together with the impugned order there

.®%x The ld.Advocate

L

appell ant and

cut in thF memo. Of
Wppears

the abppeal L accordingly,
£or the

11 for hearing the

2 s.written objection,if
i

| p.J.1in-charge

Dictated & corrected. : ,i

Q,/}
DlstLict Judgeln-charye,
St:h AQT, Howr ;h.
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Qe asie
g amdes e

Jutud v bt

col
pleader

£ / Jer or
& /x\.cdmg Order or urlier Proceeding
/” f_i_ , when T
b -
3
; 2441411, Mppellant files hazire. An a Journment .etltlon 50 £iled
on behalf of the respondcnt [raying [for furthe gate for hedrind
’ ‘ regarding the stey matter. To 1.2.11 £0T ugarinF regarding ©°¢
stay matter. i {
' |
pictated & corrected by me.
L
wrahe.

pistéict Jgudyge.

D.J.
Both parties flle hajira.The res

iled a wricten

t.has £

filed by tHhe appell:n,_
it be kept

the

. 04 le 2411
’ Objection against the stay Ipet 1tio
ell ant hag filed scme docum
se is now ta

ts and le

The app
en up for earing of

with the record.The Ca
stay petition f£iled by the appella

te

r of the a!pellant that

It i3 submitted by the 1ld.lawy

ed and dissatlisfied w
Calcutta portTrust
I

being aggriev th the ordgr of the
he appellant has filed

Estate Officer.
state Officer

the fkxkx [Estz2
j

r submits that
1cgording1y

this appeal.He furthe
person 2an
ts fhat 1£ no

41 +ill be

/ passed the judgement against a dea
a nullity.HMe further sobmi

‘ order passed 18
stay order is passed tne purnose O filing thg 2 DD2
| frUstratéd. ‘
respdt.submi s that the |decrecal dues

ld.lawyer for th
7,29.969. 87 and. the respdt.hadg goc no objection

rder if the appellant deposits 50% ©=

; is Rse
agalnst the stay ©

In support of his dontention ne referred

’ fhe dues amounte
ialcutta

an unreported case law ©f
in so far[as the arrears

i1ple court held tha
pellant will pday 50% of tne srrears

an contentions

Hon'ble gh court,

wherein the Hon
are concerned the 1p
without prejudlce to the rights
|
|

i

in the

J app-=al- g
( Having heard the submission of ﬁd .1awyers of both sides
e Hon Dle“{igh court

g on the observation of h
1 f“aﬁ;'passed‘by the
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> Estate O=f4 X
TSSSCSL DOC sStayed on condition that the appillant

will ta 1 3
“eposit : 2 i : 3
3 S0 ©f the due; amount within one month fraa -

this 4 = i ’
ate, Zalling which ghe stay order as aforessal i shall

=L Y
TR Stand vaicaced.
2 It apre i
Ko 18) 3PPe3ars that L'CR has not been called for.call for
o cQ:U . < L >

X2 SRS L8R S35 BB T AN Eer LCR.

Dictated cOrrected. y
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL EASTERN ZONE
BENCH, KOLKATA

ORIGINAL  APPLICATION  NO.
104/2023/EZ

In The Matter of:

Subhas Datta
... Applicant

Versus
State of west Bengal & Ors.

... Respondents

COUNTER AFFIDAVIT ON BEHALF
OF THE RESPONDENT NUMBER 11,
M/S KISHORI MOHAN DUTTA &
BROS. (DUTTA CABIN).

Filed by

MALABIKA ROY DE
Advocate
For The Applicant
Email: mrdey@rediffmail.com
(M): 9051634204

410
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